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INTRODUCTION 

I, the Chairman, .&timates Committee, having been 
authorised by the Coinmittee to submit the Report on their 
behalf, present this Ninty-Sixth Report (Second Lot 
Sabha) on the Ministry of Rehabilitation-Eastern Zone. 

2. The Committee wish to express their thanks to the 
Secretary and other olficers of the Ministry and to the 
Secretary, Relief and Rehabilitation Department, Govern
ment of West Bengal, for placing before them . the material 
and information that they wanted in connection with the 
examination of the estimates as well as to Sarvashri Tridib 
Kumar Choudhuri, M.P. and Aurobindo Goshal,M.P. and 
Shrimati Renuka Ray, M.P. and the representatives of the 
All Assam Refugee AssOCiation, Gauhati, the United Cen
tral Refug~ Council, Calcutta, for giving their evidence 
and making valuable suggestions to the Committee. 

NEW DELHI-I, 
1 h~ 26th April, 19bO 
lIai:rakha 6, 1882 (Saka). 

H. C. DASAPPA, 
Chairman, 

Estimates Committee. 



CHAPTER I 

INTRODUCTION 

The migration of Hindus from East Bengal began even 
earlier than from West Pakistan as a result of Noakhali 
disturbances in October, 1946. The partition only added 
momentum to it and it continued unabated for some months. 
Thereafter, it kept on though its tempo varied from time to 
time, till about October, 1956 when the scheme of issue 
of migration certificates on the basis of priorities was intro
duced. According to official figures 41 '17 lakh displaced 
persons migrated from East Pakistan into India upto the 
end of December, 1958. The bulk of the number, 31'42 
lakhs went into West Bengal. The rest went mainJy- to 
Assam and Tripura. 

2. The present State-wise distribution of displaced S!&tc:-wi~ 
persons from East Pakistan as given in Annual Report of Il}~==d 
the Ministry of Rehabilitation, 1959-60, is given below:- ~rsons. 
------------------------

State Number of displaced persons 

Rural Urban Total 

Andamans and Nicobar Islands 8,700 8,700 

Assam. 3,33,000 1,54,000 4,87,000 

Bihar 16,000 50,000 66,000 

Madhya Pradesh 11,700 II,7OO 

Manipur 1,000 1,000 2,000 

Orissa 10,000 2,000 12,()OO 

Uttar Pradesh 11,000 1,000 12,000 

West Bengal 15,72,600 15,70,000 31,42,600 

Tl.ipura 2,36,000 1,38,000 3,74,000 

. Rajasthan .1,000 1,000 

TOTAL-(EA~nERN ZONE) 22,01,000 19,16,000 41,17,000 
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3. The periodical figures of influx into India of displaced 
persons from East Pakistan are given below:-

Period 

Up to Dec., 1949 ' 
During 1950 
During 1951 & 52 
During 1953 
During 1954 
During 1955 
During 1956 
During 1957 
During 1958 (upto 31-3-58) 

(In lakh persons) 

Influx 

13'78 
15'82 

3'92 
'76 

1'18 
2'39 
3'20 

' II 

'01 

41' 17 

Progres
sive 

Total 

29·60 

33'52 
34'28 
35'46 
37. 85 
41'05 
41' 16 
41 ' 17 

It will be seen from this that by far the largest influx 
was in 1950. By 1953 the bulk of 34 lakhs out of 41 laths 
had come over. Subsequently, the rate somewhat slowed 
down but again mounted up during the years 1954 to 1956 
when a fresh influx of about 7 lakhs was added. 

DitfereI.'ce 4. The problem of relief and rehabilitation of displaced 
between the persons from East Pakistan differed materially in certain 
~~::t respects from that of the displaced persons from West 
~habi1ita- Pakistan. Migration from the West Pakistan was en mass~ 
tion of dia- and took place over a small period of time. There was also 
:c!n~o~- a somewhat similar corresponding movement from India to 
Baat IUd West Pakistan. Thus, in the Western Zone the Government !:at !'akis- of India were fully seized of the size of the problem from 

. the very outset. Secondly, nearly 25 lakh people from the 
West Pakistan could get lands in rural areas lett by the 
migrants from India. Quite a large number of refugees 
from the West could also avail of vacant property including 
houses left by Evacuee Muslims in rural and urban ar~s. 

5. The pace of migration from East Pakistan, as is well 
known, varied according to the changing political, economic 
and (onlmunal conditions in East Pakistan. An element 
of fluidity was also introduced in the situation following the 
attempts made to persuade the minorities to return to their 
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respective countries. By and large, the Muslims from the 
East~m Region did not migrate from India. Most of those 
who did migrate also returned soon. The significant 
feature of the Eastern Zone was that there was no corres
ponding outward movement as in the Western Zone and 
no evacuee land or property available for displaced 
persons from East Pakistan; nor does the compensation 
scheme apply to the Eastern Zone displaced persons. 

6. Another aspect of the matter which made rehabilita
tion difficult to some extent was the desire of the displaced 
persons who went to West Bengal, to settle in the State 
itself I West Bengal was already over-populated with a 
population density of about 800 persons per sq. mile. 
Besides, the majority of the displaced persons were agricul
turists. West Bengal had very little of land for agricultural 
settlement. All these factors gave the problem of rehabili
tation of displaced persons from East Pakistan a special 
character demanding special measures. 

7. The pattern generally followed in regard to the P:ttc:~ of 
administration of relief and rehabilitation was that the State tio:'o~~~~f 
concerned prepared the schemes and the Ministry of Rehabili- and. rebabi
tation at the Centre accorded its approval to them. The UtatiDn. 
finance had to be found by the Centre. The agency for 
implementation vested with the respective States concerned. 
There were, in addition, some special schemes directly formu-
lated and executed by the Centre. 

8. The following table shows the expenditure· on 
relief and rehabilitation in the Eastern Zone, as given in the 
Annual Report of the Ministry of Rehabilitation for the 
year 1959-60: 

I. Establishment 

2. Grants 

3. Loans except Housing and R.F.A. 

4. Housing 

" 5. Dandlkaranya Scheme 

6. R.Y.C. 

TOTAL 

'"Thia does not include 'Miscellaneous Expenditure'. 

Rs. j" WIll 
'7'(14) 

7751'78 

3941 -87 

3482'50 

S04'93 

25'00 

15780'08 



Normal 
method of 
keeping re
cord of 
number of 
displaced 
persons. 

CHAPTER D 

MIGRATION 

(a) Migration Policy 

9. Till about the end of 1956, migration from East 
Pakistan continued on an unrestricted scale. It has been 
stated that this unending trail, fluctuating in volume and 
uncertain in pace, had rendered planning extremely difficult. 
To end the element of uncertainity, the Government of India 
decided to regulate the influx from 1956 by the issue of 
migration certificate on the basis of priorities. The idea of 
migration certificate was to restrict the inflow to only persons 
in certain special circumstances such as split families and 
girls coming into India for marriage etc. Whereas the 
influx in 1956 was 3'20 lakhs, in 1957 it came down to 
11 ,000. It was further decided in December, 1957 to stop 
rehabilitation assistance to those who migrated after March, 
1958. Such persons were required to give an undertaking 
before they were issued with migration permits, that they 
would not claim any relief and rehabilitation benefits in 
India. 

(b) Census of Displaced Persons 

10. Normally, displaced persons coming from"East Pakis
tan into India were expected to pass through border ~heck 
posts where they were given border slips. These border 
slips served the purpose of registration of displaced persons 
and enabled a proper count to be kept. Owing to the nature 
of the border, particularly in Assam, displaced persons did 
not always come through the check posts. They crossed 
over the border at any point it was possible for them to 
enter into Indian territory. There was, therefore, no ade
quate record of the displaced persons who crossed the border 
in this manner. 

Number of 11. The Annual Report of the Ministry of Rehabilita
displacet tion for 1959-60 shows the number of displaced persons from 
~:o;~:m East Pakistan in Assam as 4.87 lakhs. It was represented 

tan in Assam. to the Committee that this figure was not correct. Even 
the official figures according to the representati6n varied. 
Thus the Finance Minister of Assam Government in his 
budget speech while presenting budget estimates for 1951-52 
put the number of displaced persons in Assam at the end 
of 1950 as 5,14.500. The same Minister while presenting 

4 



5 

the budget estimates for 1954-55, referring to the great influx 
of displaced persons on the eve of introduction of passport 
system, put the number of displaced persons as 3,40,000 that 
is, less than in 1951-52. The "Resolution on Settlement of 
Displaced Persons on Agricultural Land in Assam" put the 
number of landless agricultural displaced persons at 5 lakhs. 
In the same Resolution the number of agricultural displaced 
persons already rehabilitated had been put at 95,000. On 
th~ other hand, the number of non-agricultural displaced 
persons in Assam as assessed by A ~sam Government was 
3,15,000. It was, therefore, submitted to the Committee 
that the correct number of displaced persons from East 
Pakistan in Assam was about 9 lakhs. 

12. The Secretary to the Ministry of Rehabilitation, who 
wa1> apprised of the information given to the Committee. 
stated that he could not vouchsafe the correctness of the 
figures provided by the State Government. He could only 
accept their statement. At the same time he admitted that 
there was certain unregistered traffic in the border of Assam 
between Sylhet and Cachar area. 

13. Any scheme of rehabilitation has to be necessarily Discrepancy 
based on the correct number of people to be rehabilitated. :ftween the 
On the information given to the Committee, it appears that s:= by 
there is a prima facie discrepancy between the figures shown the Ministry 
by the Ministry and other sources. The Committee also :!::er 
note that the "Statistical Survey of Displaced Persons from . 
East Pakistan in Assam carried out in 1955-56" put the 
number of displaced persons at 4,66,139 in the First Phase 
Report and 5,80,000 in the Second Report. There does not 
seem to have been any attempt to reconcile these varying 
figures. It is, therefore, necessary that this discrepancy 
should be resolved and the correct number of displaced per-
son' in Assam assessed to see whether any large number of 
displaced persons have not been taken count of under the 
rehahiliiation measures adopted in Assam. The ensuing 
Cen',"//'i may, in the Committee's opinion, be a suitable 
opportunity for carrying out such an enumeration. 



CHAPTER ill 

RELIEF MEASURES 

(a) General 

14. A large number of the displaced persons came in 
very distressed circumstances. They had no places to go 
to and lacked means to rehabilitate themselves by their 
own efforts. They had to be looked after by Government 
and given considerable relief pending rehabilitation. They 
were accordingly taken into Camps opened for the purpose. 

PCJiodic:al 15. In the earlier stages different types of Camps were 
:Fmi':i~ being run-Relief and Transit Camps, Worksite Camps 
into and and Colony Camps. Ultimately, all these camps became 
diapenal practically Relief Camps. The number of Camps rose to 
from. Campi. 212 by May, 1957. In spite of special efforts, the Com-

mittee have not been able to obtain from the Ministry of 
Rehabilitation detailed year-wise data about admission into 
Camps and dispersal. The following table indicates the 
available information about comparative position of influx 
of displaced persons, their admission into Camps, dispersal 
and Camp population from time to time. 

Period 

Up to 1950 

1951 to 1954 

1955 to 1958 (March) 

(In lakh persons) 

No. of 
persons 

Influx admit
ted to 
Camps 

29·60 4.68 

5. 87 2·54 

5.70 3. 0 3 

No. 
disper

sed 

Balance 

·02 

·80 

1·70 ., 

It would be seen that only about 25 per cent of the displac
ed pers<'QS "migrating to India from East Pakistan passed 
through Camps. 

6 



., 
16. A statement showing the State-wise admission of State-wiae 

di8placed persons in Camps/Homes and dispersals therefrom ~fmir:i~ 
is given below: I into and 

dilpemi 

-----

State Admit- Disper-
ted sed 

1. West Bengal 7-930 6-169 

2. Bihar 0-550 0-495 

3- Tripura 1 -180 1-146 

4- Orissa 0-340 0-340 

S. Assam 0'250 0-235 

6_ Other States - - (-)0'005 

TOTAL IO'250 8'380 

--------

(Persons in lakhs) from ea.pst 
Ho~. 

Balance 
31-12-59 

1 -761 L 1 -337 Camp 
J 0'424 Home 

0-05SL 0-043 Camp 
J 0'012 Home 

0'34 Home only. 

Nil 

0'015 Home only. 

0'005 Homes only. 

1.870 1-378 Camps 
O· 492 Homes. 

17 _ By 3] -] 2-1959 all the Camps outside West Bengal 
except one in Bihar were closed down. The number of 
Camps in West Bengal on that date was 90 and the number 
of inmates 1,33,739_ There were 4,283 persons in the 
Bihar Camp_ The Camps are administered by the State 
Governments on behalf of the Ministry of Rehabilitation, 
Government of India_ 

(b) C~nditions in Camps 

18. The Committee understand that the conditions in 
30me of the Camps were very unsatisfactory. The Com
mIttee had no time to visit all the existing Camps in West 
Bengal but the impressions they formed at two Camps which 
.a Study Group of the Committee visited viz_ Reliance 
Camp. Daspara and Bagjola Camp. Krishnapur, were far 
from happy_ . 

" In the Reliance Camp they found that in a huge godown 
II large number of families were living in cramped space 
without any walls or screens. There were 15 T.B. patients 
among the inmates. Out of 9 tubewells in the camp, 5 were 
in an unserviceable condition. It is worth mentioning that 
the Committee of Ministers had recommended, as early as 
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1954, the closing of the Camp. The Committee were inform-
ed during evidence by the representative of the Ministry 
that there were 123 ineligible and less than 100 eligible 
families in Reliance Camp now and as soon as those fami-
lies are removed the Camp would be closed. The Committee 
hope that this decision will be implemented soon. But so 
long as the Camp remains, it is the duty of Camp authorities 
to see that proper sanitary conveniences are provided in the 
Camp. If the Camp cannot be closed immediately and it is 
also not possible to improve the conditions in Reliance 
Camp, the buildings being rented, the Government shouLd 
at least see that the eligible inmates are removed to same 
other nearby Camp wI/ere conditions are better. 

(c) Period of Stay in Camps 

19. The Commiltee wanted to know the average period 
of stay in Camps of the inmates before dispersal. The Minis-: 
try have stated that it is not possible to estimate the period 
of stay of all the displaced persons in Camps in a precise 
manner without considerable labour as the number of per
sons involved is very large, being over 10 lakhs and it re
lates to a period of nearly 12 years since partition. 

20. An analysis of the population in the Camps, in 1958-
59 made in the course of screenLrlg of these institutions, how
ever, revealed that out of about 48,000 camp families 
screened, nearly 1 /3rd had been in these camps for periods 
ranging from 6 to 10 years, as indicated below: 

Year of admission 

1950 (and earlier) 
1951 
1952 
1953 
1954 

No. of jalllilie" 

360 
1505 
4637 
1079 
8896 

16417 

(or about 74,000 persons 4·5 
persons per family). 

21. The Secretary to the Ministry explained that such 
long stay .,as due to the policy of rehabilitation, under 
which ill3istence was placed on the displaced person him-
,&elf to choose the place where he would go to on the one 
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hand and on the other the displaced persons managing 
somehow to create difficulties and not moving from the 
Camps. There wa sno insistence that when the dispaced 
persons would be sent out for rehabilitation those who were 
the oldest in the Camps should go out first. 

22. A Committee of Ministers conslstmg of Shri 
C. D. Deshmukh, Minister of Finance, Government of India; 
Dr. B. C. Roy, Chief Minister, West- Bengal; and Shri Ajit 
Prasad Jain, Minister for Rehabilitation, Government of 
India, was appointed towards the end of 1952 to go into the 
question of rehabilitation of displaced persons in West 
Bengal. Th~ Committee, which submitted its report in 1954, 
made a number of important observations which are of gene
ral applicability regarding rehabilitation of displaced per
sons from East Pakistan. These have been referred to at 
a number of places in this report. 

23. The Committee of Ministers criticised the stay of Views of 
37,000 persons in Camps in West Bengal and observed: :ftte;~f 

Ministers ill> 
"We consider it harmful to allow persons to conti- regard to 

nue in relief and transit camps for such a long !o~ stay 
period with consequent demoralisation and m mps. 

creation of vested interests. It has to be borne 
in mind that the longer the persons stay in 
camps, the greater their resistance to disper-
sal." 

They recommended that the inhabitants of the Camps should 
first be dispersed expeditiously and that new migrants should 
not stay in these Camps for more than a fortnight and should 
be sent directly to worksite camps or camp colonies. 

24. The Committee feel that the stay of 16,417 families Committee'5 
in Camps for periods ranging from 6 to 10 years and in- views. 
volving an expenditure of about Rs. 2.22 crores at the rate 
of Rs. 25 per month per capita on doles etc. is the result 
of inability to follow the salutary recommendation made 
by the Committee of Ministers. Asked as to why the recom-
mendation of the Committee of Ministers was not imple-
mented, the representative of the Ministry stated that some 
of the lands reclaimed for the displaced persons could not 
be utilised for the purpose because of certain obstacles put 
uti by SOine vested interests and local people. If the figures 
furnished regarding long stay in Camps are taken as repre-
sentative of the overall position of the time taken in the 
dispersal of Camp families, the total number of families who 
stayed in Camps for very long periods and on whom relief 
expenditure was incurred would proportionately be larger. 
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(d) Programme of Closure of the Camps 

25. It was decided at the Conference of State and Cen
tral Ministers held in July, 1958 that all the Camps should 
be dosed down by 31st July, 1959 and the system of doles 
be discontinued because of the demoralising effect which 
the Camps and the doles had on the inmates. This decision, 
however, could not be adhered to. While it is desirable to 
close the Camps as e:lfly as possi.ble, the dispersal of the 
Camp inmates has to be coordinated with proper schemes 
of rehabilitation. Obviously, the decision to close the Camps 
by July, 1959 was unrealistic and not coordinated with 
matured schemes of rehabilitation. The Committee urge 
that a coordinated programme of closure of Camps and dis-
persal of inmates under proper rehabilitation scheme be 
urgently drawn up with a view to close the Camps as early 
as possible. 

(e) Dispersal of Camp Inmates 

(i) Tardy dispersal 

26. Between 1952 and 1953 only 19,000 displaced per
sons were dispersed from the Camps. The pace did not 
improve in the next few years. As will be seen from the 
table in para 15. though the number of persons admitted 
into Camps during the period 1955-58 was 3.'03 lakhs, the 
number dispersed was l' 3 lakhs. 

27. It has been stated by the Ministry that repeated 
efforts to close the Camps could not succeed on account of 
continuing influx. In other words, not much could be done 
in the way of rehabilitation. 

28. The Committee of Ministers have noted that the 
tardy progress of dispersal from the relief and transit Camps 
was due largely to thf paucity of land in West Bengal. But 
in view of the various reclamation schemes and other mea
sures for securing more land, a definite programme for the 
dispersal of Camp inmates could be laid down and they 
could be dispersed to worksite Camps or colony Camps. As 
it turned out, the progress even thereafter was slow. Of 
the pre-1954 Camp i;}mates numbering 18,400 families. 
there were in 1959 as many as 16,417 families still in Camps. 
The reasons for inability to carry out the programme are 
discussed later with reference to the specific schemes. 

Committee's 29. In making their recommendations, the Committee of 
m_. Ministers assumed a continued influx at a rate of 5,000 per

sons a n.onth into West Bengal. They also specifically 
pointed out that future emergency could by no means be 
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ruled out. The actual volume of influx in 1954 was itself 
a pointer to the existence of such an emergency. The total 
influx from 1954 to 1956 into West Bengal has been of the 
order of about 5 lakhs. The average annual influx so far 
as West Bengal is concerned comes to about 1.66 lakhs. 
The influx, however, practically stopped from the second 
half of 1956. The Committee, therefore, feel that the in-
crease in the size of the problem could have become evident 
with the first stage of influx in 1954 itself and steps could 
have been taken as suggested by the Committee of Ministers 
to send the new migrants after a fortnight's stay in the transit 
Camps to worksite Camps or Camp colonies. It was stated 
that the transit Camps became permanent Camps as the 
worksite Camps did not function because the people would 
not go there. Even !he worksite Camps started, became 
permanent Camps. 

(ji) Provision of subsidiary occupation 

30. In view of the fact that the worksite Camps and Viewa .oftbe 
I C d·d . ul· h Committee co ony amps 1 enot cater to non-agnc tunsts w 0 were of MiDiatera. 

not used to hard manual work, the Committee of Ministers 
recommended the setting up of some small industries such 
a~ pencil-making and paddy-husking etc. and the possibility 
of opening khadi centres in colony Camps for non-agricul-
turists. It was stated that owing to various difficulties 
including objections by certain groups and the disinclination 
of the. displaced persons to move out of the transit Camps, 
the wQrksite Camps and the rehabilita~ion Camps had to be 

. dosed and they were made transit Camps which became in 
fact relief camps. The idea of the Committee of Ministers 
10 the setting up of the small industries as above could have 
been tried in the relief Camps themselves but apparently no 
attempt was made in that direction. 

31. A representative of the Ministry explained that Commi~' a 
certain number of Camp inmates had secured gainful vie-a. 
employment outside the Camps, even though they continued 
to live in the Camps. Those persons were ineligible for 
further stay in the Camps and doles to them had been stop-
ped which, by the way, was creating trouble. The Com-
mittee feel that when it was found that the stay of quite a 
'lUI/flber of inmates was not likely to be very short in these 
Camps, it WQuld not have been very useful if they were 
provided with some regular work by way of healthy occupa-
tion. If need be, a percentage of the dole could have been 
paid as remuneration for such work. An additional incen-
tive could have been provided by a graded rise in wages 
l/epending upon the hours of work. 
271 (Aii)LS-i 
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(iii) Current Schemes 
32. The following schemes 1!ave been adopted for rehabi

litation of displaced persons in West Bengal Camps. 
( 1) Agricultural families would be required to 

move either to Dandakaranya or any other 
place of rehabilitation. They will not be 
eligible for help under the Bainanama Scheme 
in West Bengal. Notices would be issued to 
agricultural families either to avail of the 
rehabilitation offer or to quit the camps within 
the period of 60 days, which could be extended 
by the State Government by another 60 days. 
In case they do not accept the offer, they will 
be dispersed with payment of six months' 
maintenance doles. 

(2) Non-agricultural families would not be issued 
any notices. Specific families among them 
would be asked to move to specific plots and 
tenements etc. failing which they will also be 
given six months' doles in addition to the 
normal trade loans. The Bainanama Scheme 
would also be considered to a limited extent in 
their case. 

The Committee hope that these schemes would be 
successful. 
(iv) -Group affiliations in dispersal 

33. It was represented to the Committee that when 
camp families were selected for being sent to outside West 
Bengal they were not selected on the basis of group affilia
tions. In some cases, even the family unit was not kept 
intact. The representative of the Ministry who appeared 
before the Committee pointed out that he had no objec
tion to families moving in groups but in some cases com
plications might arise because a certain family might have 
already settled in West Bengal and if such a settled family 
was also to go to other areas along with the non-settled 
they might also claim the rehabilitation assistance. The 
Committee feel that while such case should undoubtedly be 
screened, in the case of others, particularly those living in 
camps who have not rehabilitated themselves so far, Gov~ 
ernment may take steps to see that they move in grOll.ps 
based on family or village affiliations. If any member of 
such a family, who has already settled himself, wants to join 
the family tin moving to Dandakaranya or any place. of 
rehabilitation outside West Bengal, he must be permitted 
to go with them, though with no special rehabilitation 
benefit. 

\ 



CHAPfER IV 

REHABILITA TION-GENERAL 
(a) Policy of Rehabilitation 

34. When the influx of displaced persons from East :rtb~II~~~~t. 
Pakistan began it was felt in some quarters that it was a of. rehabili
temporary phase and the displaced persons would go back tatio\mea
as soon as conditions in El.st Pakistan improved. Emphasis ~:W~ee 
was, therefore, principally laid on relief measures. Certain of Ministers. 
rehabilitation measures were also taken. An assessment 
of the results of the measures and of the problem was 
carried out in 1952-53 by the Committee of Ministers who 
appointed for this purpose a Fact Finding Committee. The 
Committee of Ministers in their report referred to the various 
limiting factors in the rehabilitation of displaced persons in 
West Bengal over which the Government had no control. 
They were stated to be: 

( 1) paucity of land available in the State; 

(2) the very high pressure of population In the 
State; 

(.3) the strong disinclination of the displaced 
persons to be settled in areas outside West 
Bengal; and 

( 4) the displaced persons being used to plenty of 
water and fertile soil in East Bengal and being 
habituated to comparatively easy considera
tions of living. 

They also pointed out certain defects and lacuna in the 
various measures adopted which could probably have been 
remedied. The defects noted by them were in the main 
the following: 

'. 

( 1) sites for colonies both agricultural and non
agricultural were not selected with due regard 
to relevant factors and some of the schemes 
had to be abandoned or modified; 

(2) too rapid a dispersal adopted in 1950-51 which 
was responsible for hurried selection of aids; 

(3) setting up of purely non-agricultural colonies 
in rural areas-without any supporting produc
tive activities; 

13 
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( 4) agriculturists being sent to non-agricultural 
colonies and vice versa due to wrong classifica
tion; 

(5) delays in disbursal of various kinds of loans; 

(6) non-organisation of "follow up" activities on a 
vigorous and systematic basis. 

They also suggested certain measures for future. The 
measures suggested by them were the following in the main: 

(1) a definite dispersal programme to be laid down 
for liquidation of the relief camps; 

(2) new migrants not to be admitted into the relief 
camps-but to be sent from transit camps to 
work-site or colony camps; 

(3) more careful planning of schemes; 

( 4) continuous watch on the progress of imple
mentation of the schemes; 

(5) Government colonies to be composite in 
character~onsisting of available properties of 
agriculturists and non-agriculturists; and 

( 6 ) exploration of all possibilities for developing 
and reclaiming land, which were unfit for 
cultivation. 

These measures could not, however, be substantially 
1Ulplemented owir.g to various reasons including growing 
VOlume of influx of displaced persons. 

Rehabilita- 35. Explaining the policies and programmes laid down 
tion,Secte- by tbe Government of India from time to time regarding 
;:';:ment of the rehabilitation of displaced persons from East Pakistan 
policy and coming into India, especially into West Bengal and to what 
~~:._ extent the programmes laid down had been successful, the 
tion~ 1 Secretary to the Ministry informed the Committee to the 

following effect. 

Absence of (a) The policy of the Government of India in regard to 
firm policy rehabilitation, in the earlier stages at least, had really been 
in the earlier very fluid. I In the first few years there was a feeling that 
~;~f the two Bengals were a very different proposition and that 
econo~e cultur.ally, by language and by tradition the two areas }fere 
~~ab~~- so close to each other that the people would ultimately go 
fro~OI955. back to their respective homes. On account of this feeling 

the pro~s of rehabilitation in West Bengal was to a very 
great extent not satisfactory for a number of years. In fact, 
there were no firm policies. Ad hoc assistance was being 
given to the people to settle down in these places, but a 
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.serious effort to prepare schemes on a well-thought out basis 
with a view to providing them economic rehabilitation had 
not been made. It is only some time in 1955 and thereafter 
that Government of India really settled down to tackle this 
problem of displaced persons from East Pakistan on a 
rational basis. This basis was that wherever rehabilitation 
was provided, in whatever avenues, whether in agriculture 
or in small trade, it should be provided on an economic basis. 
Prior to 1955 a number of desertions took place as the 
schemes had been prepared in a haphazard manner in the 
hope that people would ultimately go back to their homes, 
and therefore, it was not necessary to spend large sums of 
money on rehabilitation. Since 1955 the story had been 
very different and wherever people had been rehabilitated, 
either in Bengal or outside Bengal, their rehabilitation on a 
properly formulated programme had always been successful 
and there had been no desertions. 

(b) In the process, a number of people did remain Partially 
partially rehabilitated in the early stages. These people had reha~i1itatad 
to be given further assistance. For this purpose the State peop c. 
Government had been asked to make an assessment of the 
residual problem. It was rather late in the day to start 
making meticulous enquiries about these things and that 
would be delaying the whole process. It would be much 
better to make a very overall, general enquiry and to come 
to some decision. On that basis, in a couple of years at the 
latest or even earlier, it might be possible to liquidate the 
camps. With the liquidation of the camps and the solving 
of residual problem of partially rehabilitated people, which 
would go on side by side the work would be fairly over. 

( c) Referring to the statement in the Administrative Difficulties 
Report for the year 1958-59 that hitherto reliance had been of rehabili
placed on the efforts of individual displaced persons to !4~~~ d::der 
rehabilitate themselves in the fields of their own choice, but dr;,~~ in 
available opportunities having slowly been filled up, it was ficl~8 of own 
no longer possible to place the entire burden on refugees E:::~C~f piau 
alone, _the Secretary clarified that the word 'hitherto' referred of economic 
in the Report meant prior to 1958-59. He agreed that if r~hat:.ilita
the agriculturist displaced persons were left to rehabilitate lion. 
themselves they must have enough land, but sufficient land 
was not available in West Bengal. He agreed, therefore, 
that at le?st for the agriculturist displaced persons it was not 
possible to expect that he would rehabilitate himself. He 
added that this was a lack of planning of economic rehabili-
tation. 

36. The absence of such economic rehabilitation, is 
perhaps excusable and understandable for the first few years. 
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But when the influx persisted in growing volume till 1956 it 
was obvious that at least the agriculturists constituted a 
majority of displaced persons would not be able to rehabili
tate themselves, and there was no sufficient land in West 
Bengal. The Secretary to the Ministry stated that unfor
tunately the question of rehabilitation got mixed up with 
various things like sentiments, emotions and even some 
extraneous considerations. He also referred to certain 
sections of people who claimed that sufficient land in West 
Bengal were available on the basis of some report written 
before partition. He agreed that considerable infructuous 
expenditure had been incurred as a result of such administra
tive policies. 

37. A review of the early years of rehabilitation leads 
inevitably to the conclusion that for whatever reasons, there 
was lack of economic planning, considerable infructuous 
expenditure was incurred and much valuable time lost. The 
Committee have no hesitation in saying that the fact that all 
the displaced persons could not be rehabilitated in West 
Bengal, which was so obvious, could have been realised 
during the early years of influx itself and that there was no 
need to wait for so many years, to be compelled by circum-
stances, to search for sufficient land outside West Bengal. 
If what was being attempted now in the matter of rehabili-
tation outside West Bengal on a large scale as in Danda-
karanya had been thought of early enough, and what was 
more necessary the scheme of rehabilitation in such an area 
implemented even against some opposition-much of the 
human misery experienced by the displaced persons and the 
infructuous expenditure involved could have been obviated. 

(b) Current Steps 

38. From 1958 th~re has been a reorientation in the 
policy of rehabilitation and planned and integrated scheme 
of rehabilitation have been taken up. The following deci
sions taken at the Rehabilitation Ministers Conference at 
Calcutta in July, 1958 are relevant in this connection: 

(i) The West Bengal Government would rehabili
tate about 10,000 families within the State for 
which they would formulate schemes and sub
mit them to the Government of India within a 

(iiJ 

month. " 

Government of India would make arrangements 
for the rehabilitation of 35,000 families in 
States outside West Bengal including Danda
karanya. When the families are moved to 
other States, they will be provided with shelter 
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and work during the initial period. No doles 
would be given to any family . 

. (iii) The camp families might also formulate schemes 
for their rehabilitation and submit them to 
Government for consideration and sanction. 

(iv) The camp families which declines to move to 
States outside West Bengal would cease to be 
the responsibility of the Government. 

In pursuance of these decisions the West Bengal Gov
oernment has formulated the H~robhonga and other schemes. 
Some progres§ is also claimed to have been made in the 
resettlement of displaced persons in Dandakaranya. Sizeable 
blocks of land in U.P. and other States are also reported to 
have been found. A programme of employment of dis
placed persons in industries has been undert~en by setting 
up the Rehabilitation Industries Corporation. 

39. The Committ~ find that nearly 9,000 persons have Suggestion 
been rehabilitated in Andamans fcom all accounts success- re: s:~ed'8 
fully. This happens to be a scheme of the Home Ministry. ~:~ed 1-

This scheme does not ~pear to have been pursued further. persons in 
The Committee suggest that settling more of the displaced Andamans. 

families in A ndamans may be sympathetically examined. 

(c) Non-camp Displaced Persons 

40. It has been represented to the Committee that for PoHcy. 
the last 4 or 5 years emphasis has been laid on the rehabili- rhegab.tl~tlnt~ re-

. f d' I d . h h I h a II a Ion tabon 0 camp ISP lice persons, WIt t e resu t t at non- of non -camp 
camp displaced persons have not been able to get adequate displaced 
rehabilitation benefits. The Deputy Minister of Rehabilita- perSons. 
tion, in reply to Starred Question No. 1590, stated in the 
Lok Sabha on the 31 st March, 1959 that the bulk of money 
sanctioned under loan schemes had gone for the benefit of 
non-camp families. The first priority now was to resolve 
the problem of rehabilitation of the camp families. Only 
after the problem had been resolved, the question of giving 
house building loans to the families who have not so far 
applied for such loans could be considered within the limits 
of fundf' available . 

.• 41. The surveys conducted by the Statistical Bureau of Assessment 
West Bengal Government revealed that a number of dis- of the need 

I ed f '1' d d fl' I h . non-camp p ac' amI les nee e urt ler aSSIstance to comp ete t elr displaced 
rehabilitation. No survey has since been made to assess the persona. 
extent of assistance needed by them for that purpose. About 
9 lakhs of displaced persons have also not obtained say 
rehabilitation assistance. The Secretary to the Ministry 
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explained that the Goveriunent of India had asked the State· 
Governments to make a rough statement of the residuary 
problems in their State and submit proposals and estimates 
of funds required to solve the problem. He also stated that 
though now the emphasis was primarily on the rehabilitation 
of camp families, till recently the expenditure on rehabilita
tion of non-camp displaced persons had been more. Upto 
the end of 1958-59 out of Rs. 66'5 crores spent on rehab
ilitation, only Rs. 18 crores related to the expenditure on 
camp inmates and Rs. 48' 5 crores on non-camp displaced 
persons. In the same period, out of 21 lakhs displaced 
persons who have received rehabilitation assistance, about 
6 lakhs were in camps and 15 lakhs outside camps. He 
further stated that the last date for receipt of applications 
for rehabilitation loans has been extended to 30th April, 
1959. As a result of this extension, applications for rehab--

Committee'. ilitation assistance had been received from 43,318 families 
mWI. comprising roughly 2 lakhs of persons. It is quite possible 

that there are some non-camp displaced persons in need of 
assistance who have not been able to take advantage of the-
extension because of want of adequate publicity. The-
Committee hope that the cases of such non-camp displtu;ed 
persons as could not apply for such loans for valid reaso1f6. 
within the time will be sympathetically considered. 



CHAPTER V 

REHABILITATION SCHEMES 

(a) General 

42. The main schemes of Rehabilitation 
below~ 

1. Housing Schemes 

2. Rural Settlement Schemes 

3. Business/Trade Schemes 

4. Educational Schemes 

5. Medical Schemes 

6. Technical Training Schemes 

7. Employment Schemes 

are given Main 
SchemCi of 
Rehabilita- , 
tion. 

The det~ of these schemes are given in Appendix I. 

43. Funds are provided by the Government of India to. 
the State Governments for implementing various schemes 
prepared by them and approved by the Ministry of Reha
bilitation. No watch, however, appears to be exercised by 
the Ministry of Rehabilitation regarding the effective utilisa-
tion of money spent on rehabilitation schemes. It may be 
that if such a watch is to be maintained the Rehabilitation 
Ministry may have to be strengthened by adequate staff. 

44. In reply to !! question enquiring about the expendi
ture incurred on various rehabilitation schemes and the 
number of displaced persons who were given assistance 
against each scheme, the Ministry of Rehabilitation have 
replied as below: 

"During the last twelve years since partition 
thousands of schemes of relief and rehabilita
tion have been sanctioned by this Ministry 
involving an expenditure of over Rs. 148 crores 
upto March, 1959. Schemes of rehabilitation 
cover a large number of items, such as Housing 
loans of various kin<4 for purposes of gainful 
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employment, education, Training etc. To 
catalogue all individual schemes with dates of 
sanctions with information about the expendi
ture incurred against each will involl'e not only 
considerable labour but will take months and 
also require the recruitment of substantial addi
tional st~. All schemes are implemented by 
the State Governments. Information will, 
therefore, have to be collected from the 
different States and Accountants General to 
determine the uptodate expenditure incurred 
against ea~h one of them." 

45. When this matter was discussed with the Secretary 
of the Ministry of Rehabilitation he replied that some sort 
of progress report on schemes was received from the State 
Governments but he could not say as to how far a particular 
scheme had fructified. Similarly, when a Study Group of 
the Committee during their study tour of Terai Settlement 
where East Pakistan displaced perso!ls have been settled 
enquired whether loans sanctioned by the State and the Co
operative Societies had been disbursed to the displaced 
persons, the Deputy Commissioner, RehabiEtation Depart
ment, U.P. stated that he could not say whether the amounts 
had been disbursed by the Societies or not. 

46. The Committee feel it strange that while the entire 
loans and grants are being provided for by the Rehabilita-
tion Ministry they should not know how far the amounts 
had been sanctioned and in what way they were being 
utilised. They feel that responsibility of the Government 
cannot be considered to be over aftfr the expenditure has 
been sanctioned. It is necessary that there should be a 
means to ensure that the expenditure has been incurred 
properly and the expected results have been derived. The 
Secretary of Rehabilitation admitted during evidence that 
thls was a lacuna in the system. The Committee, therefore, 
recommend that consistent with the programme of the 
phased winding up of the Ministry some machinery should 
be evolved to evaluate the result of the schemes financed by 
the Government of India atleast on a sample survey basis. 

" (b) Financial Aid 

47. Financial assistance is rendered to displaced persons 
in several fonns, both loans and grants. The following table 
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-shows the total expenditure on displaced persons of Eastern 
Zone under the different heads: 
~-- .. -~--- --_._----------

Head 

"I..LOANS 

(a) Housing 
(b) Rural Resettlement 
(c) Business/Trade 
Cd) Employment (Industries) 

.2. GRANTS 

(a) Education 
(b) Medical 
(c) Training 

TOTAL . 

TOTAL 

Total expenditure so 
far incurred includ
ing Budget provi
l>ion for 1959-60. 

(Rs. in crores) 

36.°3 
28· 12 

9·69 
3.38 

77. 22 

12·54 
2·77 
3·5° 

18·81 

--------------------------------------------
48. The procedure regarding grants and loans is that Proced~e 

the State Governments through whom the grants and loans G;:~~I~~d 
are disbursed call for applications from the displaced persons Loans. 
and after consolidating their demand for the whole year sub-
mit it to the Central Government. The schemes are then 
examined by the Central Government and if found satisfac-
tory, the amount is placed at the disposal of the State Gov-
ernments. In cases like development of colonies where the 
State Governments themselves undertake the project, the 
estimates are submitted bl: the State Governments. After 
the amounts have been made available to the States they 
disburse them among displaced persons after satisfying that 
the conditions laid down for sanction of loans have been ful-
filled. 

49. A common complaint made to the Committee during Comp~ts 
the tour of their Study Group in Assam, Tripura, Manipur ~~fa~d:g 
and Orissa was that loans were given in driblets and there sanction of • 
were .. 'days in sanctioning the amounts, with the result that !:oans ~d 
loans could not be utilised for the purpose for which they m~
were intended. The officials of the Assam Government with ment. 
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whom this matter was informally discussed by the Study 
Group of the Committee at Gauhati admitted that upto 195.6 
loans to displaced persons were given piecemeal. The Tri
pura Administration have also in a written note to the Com
mittee admitted "That before 1955, small allotments were 
made to the sub-divisions for distribution of loans in sanc
tioned cases and they sometimes had to disburse small 
amounts to satisfy the immediate requirements of main
tenance loans due to them." The Secretary to the Ministry 
of Rehabilitation stated that so far as disbursement of indus
trial loans by Assam was concerned that State was still to 
give some statements of their residuary requirements; other
wise there was no grievance against the sanctioning of loans 
by the Government of India to the States for disbursement to 

Committee'. displaced persons. The Committee are glad to be informed 
.,.i..... that there has been an improvement in this respect but would 

suggest all the same that some vigilance may be maintained 
by way of periodical checks to see that disbursements are 
expeditious and in suitable instalments. 

Rer-yment 
efLoanl. 50. The following statistics show the amount of re

coveries: 
(Rs. in lakhs) 

(1) Loans advanced to dis-
placed persons from East 
Pakistan 4201.08 

(2) Amount recovered from 
displaced persons 61.53 

(3) Amounts due for repay-
ment but not repaid. 1971.32 

( 4) Percentage of (2) to 
(3) 3.07 

51. Till August, 1959, there were different conditions of 
repayment for different loans. From August, 1959, it has 
been decided that there will be only two types of loans (i) 
with a repayment period of 10 years, and (ii) with a repay
ment period of 20 years. This benefit has been extended 
to all the loans outstanding so far. For this purpose the 
amount due from each displaced person as on 1.4.1959 is 
first calculated and then that amount is broken into two 
parts, one repayable in 10 years and the other in 20 years. 
The reason for this change in procedure was stated to be 
that the receveries were very poor. 

Committee" 52. The Committee welcome these measures but feel that 
YiIwI. this may not solve the problem completeP' ,.# appears that 
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already proposals have been received from some ~tate Goy
emments for writing off the irrecoverable loans ill certam 

-cases involving an amount of Rs. 3.66 lakhs. According to 
Secretary to the Ministry of Rehabilitation, larger amounts 
might have to be written off. The Secretary to the Ministry 
stated that a '2cma in the system was that an individual com
prehensive record for each loanee had not been maintained. 
He explained that he proposed to have such a record pre
pared. That would enable an assessment of the dues from 
a person to be made as also of his capacity to repay. While 
it is not proper to enforce immediate recovery from displaced 
persons who have yet to be rehabilitated and are not in a 
position to repay the loans, the Committee consider that no 
loans should be written aD unless they actually prove irre-
coverable. The amount 0/ loans which cannot be recovered 
is also a test 0/ the success 0/ the schemes of rehabilitation 
under which the loans were given. 

( c) Land Schemes 

53. The most ip!portant problem of rehabilitation in the Pro~lcm of 
Eastern Zone is the problem of finding suitable lands and ~~!brc 
settling displaced persons thereon. About 60% of the dis- lands. 
placed persons from East Pakistan are agriculturists. It has 
been stated that there is acute shortage of land in the States 
of Assam, West Bengal, Bihar and the territories of Tripura 
and Manipur. In the beginning efforts were made to secure 
cultivable land in these States either by reclaiming sub-mar-
ginal land or by securing land from private owners by nego-
tiation, but these schemes were unfortunately not success-
ful. Efforts were being made also to find lands in other 
States for rehabilitation of displaced persons. Tn May, 1955 
the National Development Council took a decision that these 
efforts should be continued and possibilities for locating 
suitable areas investigated in various states, especially in 
Orissa, Andhra, Madhya Pradesh, Vindhya Pradesh, 
Mysore and Assam. 

0) West Bengal Schemes 

54. The propOrtion of!"ural to urban displaced persons Fall~reI of 
in West Bengal was about 60 to 40. Schemes for rural re- :ltcr la~ 
habilitation of land naturally presented difficulties from the WC:~ 
very beginning. The early schemes were not very successful. Bcnpl. 
The Committee of Ministers emphasised the need of reclama-
tion schemes in view of the shortage of land and recom-
mended specific schemes. The more important of those were 
the low land reclamation schemes in Sonarpur, Arpanch 
and Bagjola. Subsequently high land reclamation scheme at 
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Salanpur was also taken up. Though the first two schemes 
were carried out with t~e help of displaced person,:; them
selves, they could not be allotted any lands there owing, it 
is stated, to the opposition of local landless peasants md in
terested parties. The lands were reclaimed with the loans 
given by the Agriculture Ministry of the Centre and with the 
help of the displaced persons. After the reclamation the 
landless peasants occupied the area and it was not possible 
to evict them. The scheme for reclamation of dry lands 
undertaken at Salanpur had also to be abandoned on the 
ground that the costs were becoming too high. It is UI'-
fortunate that the benefit of these schemes were not a\'ailable 
for the displaced persons. 

55. The Committee further understand that since 1958, 
when a new policy is said to be adopted, new land schemes 
in West Bengal have been taken up in Midnapur and Sundar
ban areas. These are also either reclamation of low lying 
area,s or of high lands. Not much progress has bee!! made 
on these because the schemes by their very nature are long 
term schemes where detailed survey have to precede large 
scale reclamation operations before land becomes productive 
and available for resettlement of displaced persons. The 
area of the land to be reclaimed would be about 33,000 
acres at an expenditure of nearly three crores of rupees. 

56. As regards the new land schemes in West Bengal. 
two reports--one by Dr. S. M. Sikka and another by Dr. T. 
J. Mirchandani of the LC.A.R., furnished by the Ministry 
are reproduced at Appendices II and III respectively. It 
will be seen from para 4 of Dr. Sikka's report that 
he does not feel it necessary to go in for sisal plantation as a 
measure for the rehabilitation of displaced persons. Accord
ing to him by taking measures to restore the lost fertility, 
of the area and by putting up contour bunds and adding 
organic matter to the soil the area would be available for nor
mal cultivation more quickly. It will also reduce the over-all 
cost of the scheme. The Government will no doubt examine 
the de<;irability of amending the scheme in the light of the 
Expert Report. 

57. As regards the Herobhanga Project it appears from 
para 13 of Dr. Mirchandani's Report that there has been no 
proper collaboration with Agriculture Department in carry
ing out the reclamation scheme. According to the report, 
the area caT} ~ reclaimed and developed to the average level 
of production in 5 or 6 vears' time provided the number of 
measures regarding drainage, provision of irrigation and~ 
crop!"ing patterns are adopted. 



2.5 

58. The Committee hope that these expert recommenda-
tions would be suitably implemented for the success of this 
very long term scheme. 

(ii) Assam Schemes 

59. The majority of displaced persons in Assam are agri- AvaiJa~i~ty 
culturists. A considerable portion of them are yet to be re- ~~~~alaJ 
settled on land. The Study Group of the Estimates Com- land in 
mittee during their tour In Assam were informed by the Assam. 
Assam Government officials that sufficient cultivable land 
was not available in the State. It has been, however, re-
presented to the Committee by a non-official organisation 
that fallow land sufficient to settle nearly a lakh of displaced 
families is available in the Assam valley. Such fallow lands 
do not include village or grazing reserves. In this connec-
tion, the Committee's attention was invited to the 'Problem 
of Agricultural Division in India' a publication of the Gov-
ernment of Assam in which the current fallow and cultiva-
ble waste land in Assam have been put at 2.13 and 17.68 
million acres. Accordmg to certain other sources pointed 
out in the representation the total uncultivated cultivable 
area in Assam is 18.89 and 11 million acres. 

60. The Committee have not gone into the matter in C!0mmittee's 
detail. The Secretary to the Ministry stated that he had no VIews. 
information in the matter. He had to rely on the assessment 
of the Assam Government. Tn view of the information pre-
sented to it the Committee consider that it would be worth-
while going into the question in consultation with the Assam 
Government. If an offer of giving 50% of the reclaimed land 
to the local landless is made, the response of the State Gov-
ernment may be more encouraging. 

(iii) Land Rights 

61. Another complaint received by the Study Group of Complaints 
the Committee during their tOllr in Assam, Tripura, Orissa regar~g 
and Manipur was that though the land has been given to the land rIghts. 

displaced persons no land rights had been yet formally 
accorded to them. They had no title deed or any similar docu-
ment. This resulted in uncertainty. Another difficulty point-
ed out in Orissa was that because of the absence of land 
rights, the settlers could not take loans or other advantages 
from co-operative societies. The Secretary to the Ministry 
said that land Pattas were being issued, though there might 
be some individual exceptions. In view, however, of a gene-
ral complaint made to the Study Group the Committee con-
sider that the matter requires examination to ensure that land 
titles are given to all settlers without delay. 
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(iv) Evictions 

62. Representations were made about the large scale 
evictions in Assam. One complaint related to the eviction in 
Mikir Hills. In that area the land occupied by the displaced 
persons now fall within tribal areas as a result of recent 
demarcation. Previously, however, when some of the dis
placed persons went there this land was not in the tribal areas. 
Some of the displaced persons had also settled there by ex
change of properties with Muslims who were in the area be
fore. Certain other displaced persons, however, had been 
settled under Government schemes. The representatives of 
the Ministry explained that persons settled under Govern
ment schemes were not to be evicted. It was probably the 
others in unauthorised occupation who were being evicted by 
the Government. 

63. It has been further represented that in the plain dis
tricts of Assam also considerable eviction measures had been 
initiated. A number of displaced persons who had occupied 
land under the Government direction but had not yet been 
given land rights had been served with eviction notices. 
There were other displaced persons who had been cultivating 
the lands by them, though not under authority for a con
siderable period. All such persons were stated to be paying 
to the Government money equivalent to rent in lieu of land 
revenue. The Secretary to the Ministry stated that he had 
no information in the matter. 

Committee's 64. In view of the general complaints made, the Commit-
deWil. tee consider that the matter should be immediately looked 

mto by the Ministry. They also feel that in all such cases 
where displaced persons have rehabilitated themselves on 
lands by their own efforts, eviction should be avoided as far 
as possible. In case it is necessary to evict them, alternative 
lands should always be provided before hand. Otherwise 
such evictions would only create new problem for rehabilita-
tion. 

(v) I.T.A. Scheme 
~iD eftbe 65. The Indian Tea Association Scheme was initiated in 
~~ A. April 1950 as a result of discussion with th:! then Minister 

me. of Rehabilitation with the local officers and representative 
of the Indian Tea Association at Silchar. The Scheme Rro
vided that the I.T.A. in their tea garden land would settle 
3,000 displaced families migrated to Assam. The Govern
ment of India would pay the I.T.A. for this a sum of about 
Rs. 21 lakbs.'" No written agreement was signed between the 
I.T.A. and the Government of India. The Scheme was 
llansferred to the State Government in 1953. 
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66. From the very beginning the scheme did not progress ~e'T ~ 
satisfactorily. A Review of I.T.A. Scheme carried out by Sc1e~e: . 
the Government of Assam stated:-

"Rehabilitation under this Scheme cannot be con
sidered altogether satisfactory. The land allot
ted is obviously inadequate and, though there 
has not been large scale desertion, the agricultu
rist families have, economically speaking, a pre
carious existence. The I.T.A. Authorities have 
been approached for more land, but it is not 
likely to be forthcoming. The non-agriculturists 
settled in the tea gardens did some brisk trade in 
the beginning but due both to their own im-
providence and the very serious slump in the 
tea industry they also are in distressed condition 
Everyone, agriculturists or non-agriculturists, 
clamours for more lands which unfortunately 
cannot be found." 

67. The Secretary, Department of R. & R., Assam, after '}bt~tions 
his tour of rehabilitation sites in August 1953 (i.e. after the secr:tary, 
I.T.A. Scheme was transferred to Assam Government) ob- Re1iet~d 
served in a note submitted to the Minister of Rehabilitation, ~~~~ili-
Assam, as follows:- Department 

ASIIIlDl. 
"The I.T.A. Scheme sponsored by the Government 

of India will be a source of great anxiety to us 
for sometime. I had occasion to see the diffi-
culty of many families taken to the tea-gardens 
for settlement under that scheme. Many fami
lies are in acute distress due to their inability to 
secure sufficient cultivable lands where they can 
raise their 9rops. Those who got lands do not 
appear to have got enough to enable them to 
earn living. The acute distress of many of the 
families settled in the tea-gardens all over the 
district has been very strongly represented to me 
by all sections and I am also convinced that 
something has got to be done to render them 
immediately assistance." 

68. Even in respect of the displaced persons who were Furth~ 
eventually settled on the tea garden lands there are reported complaints. 
to be quarrels between the tea garden labourers and displac-
e~ persons because land rights have not been given to the 
dIsplaced persons settled on Tea Gardens. It is also under-
stood against 3,000 families proposed to be settled under 
this scheme a much smaller number have been settled and 
in an unsatisfactory manner. It is understood that another 
271 (Aii) L.S.-3. 



28 

sum of Rs. 11 lald},s is to be spent in acquiring the same land 
with a view to giving penn anent occupancy rights to dis
placed persons. 

C 'tte 's 69. The Committee recommend that an enquiry should 
I~=on.e be held by the Government of India to look into the circum-

stances in which Rs. 20'80 lakhs were paid without an 
agreement to the I.T.A. authorities to what extent the scheme 
JuuJ succeeded, the reasons for failure of the scheme and the 
responsibility therefor. An assessment may also be made 
of the further measures necessary for adequate rehabilitation 
to the displaced persons concerned. 

(vi) Tractorisation Scheme 
70. With a view to find cultivable waste land for displac-

ed persons the Ministry of Rehabilitation sanctioned a scheme 
of reclamation of 5,000 acres of land by the C.T.O. in the 
district of Cachar at an expense of Rs. 32 lakhs. It is stated 
that the scheme was undertaken after a preliminary survey 
by the State Government and the C.T.O. However, after an 
expenditure of Rs. 3 to 4 lakhs had been incurred on the 
Scheme, it was observed that the land was unsuitable for 
cultivation owing to its being steep tilla land which made the 
cost of reclamation too high. The scheme was, therefore, 
abandoned. It is understood that an Enquiry Committee 
consisting of officials and non-officials had been appointed 
to ascertain the reasons for the failure of reclamation opera
tions and to apportion responsibilities. The Committee regret 

Committee's that the scheme has resulted in infructuous expenditure. 
views. They would urge the necessity of exercising greater care in 

future in formulating or approving schemes for operations of 
a similar nature involving substantial outlays of public 
money. 

General 
pattern 
of Housing 
Schemes. 

(d) Housing Schemes 

71. The general pattern of housing schemes of the East
ern Zone is that the Government gives house building loans 
to the displaced persons through the State Governments and 
the displaced persons construct the hous~s themselves. In 
the Government Colonies the land is developed and amenities 
such as roads, drains, water supply are provided. The cost 
of acquisition and development of land, including expendi
ture on construction of roads, drains etc. is treated as a loan 
to the displaced persons who are allotted homestead plots. 
Government have also undertaken construction of houses in 
some ~as~s e.g. at Bon Hooghly and Behala colonies near 
Calcutta but as compared to the Western Zone the number 
of such Government built housing schemes in the Eastern 
Zone is not appreciable. 
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72. So far as the Government Colonies are concerned the go~dOC~ 
Study Group of the Estimates Committee in their various ment vern 
tours formed the impression that the approach roads and Colonies. 
other civic amenities were far from satisfactory. Regarding 
Mantripukheri Housing Scheme in Manipur the Study Group 
observed that plots which had been allotted to the displaced 
persons were not fully developed and that drainage had not 
been laid. In Orissa, the Study Group were informed that 
sanitary conditions in the Bhosandpur Colony were not 
satisfactory. The Committee consider that when Govern-
ment start a housing colony they should ensure that neces-
sary facilities like drainage, roads, drinking water supply are 
provided. 

73. It was represented to the Study Group of the Com- Size of 
mittee in Orissa that single room barracks were allotted to ~:s:!~~t 
the displaced persons irrespective of the size of the family. houses. 
While appreciating that houses cannot always be allotted 
according to the size of the family, the Committee feel that 
Government should ensure in future constructions, that for 
large families at least 2 room houses are allotted. They also 
feel that a house should normally consist of a minimum of 
two rooms. 

74. One common complaint in respect of both the direct Progrels.of 
construction schemes as well as schemes of development of !~:e::fc: 
colonies is that the progress of these scheme has been very displaced 
slow. Both the Bon Hooghly and Behala Housing Schemes penons. 
were approved in May, 1956 but construction started in 
February, 1957. It was observed in July, 1959 when a 
Study Group of the Estimates Committee went to these sites 
that only 208 tenements out of 640 in Behala and 352 
tenements out of 736 in Bon Hooghly were nearing com-
pletion. In N arsingharh, Tripura, the scheme to develop 
lin area of 218 acres of land providing 450 plots was initiat-
ed by the Government of India in 1956. But when the 
Study Group of the Committee visited the colony in Octo-
ber, 1959 only 346 plots had been developed and none of 
them allotted to the displaced persons. Similarly in Kahili-
para near Gauhati although the scheme to develop 90 
bigh~ of land was sanctioned in 1957 the area had not 
been completely developed till October, 1959 and only a 
few plots had been allotted to displaced persons. The Com-
mittee feel that such tardy progress of housing schemes 
naturally delays the process of rehabilitation. They would 
therefore stress the desirability of greater expedition in the 
execution of the programmes in the remaining colonies under 
construction or development. 
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(e) Squatters' Colonies 
75. At the peak of the influx in 1950 a number of 

refugees were found in unauthorised occupation of other 
people's lands in and around Calcutta. It was subsequently 
found that a large proportion of them had on their own 
initiative got themselves absorbed in the economy of the 
State and built structures of their own on these lands. Con
sidering the fact that eviction would have only meant dis
ruption of their economic life, necessitating further assist
ance, it was decided that unless alternative accommodation 
was provided for them by Government, the displaced per
sons in unauthorised occupation 'of land on or before 31 st 
December, 1950 would not be evicted. As the displaced 
persons in those places were also found to be generally gain
fully employed and had organised some sort of a corporate 
life it was subsequently decided to acquire these lands for 
them. 

76. The Committee understand that out of 147 Squat
ters' Colonies 103 have so far been regularised either in full 
or in part. The Committee were informed that out of the 
colonies regularised proposals for development had been 
received for 26 colonies from State Government of which 19 
schemes had been sanctioned at an estimated cost of Rs. 17 
lakbs. The Committee were also informed that for the 
development of 58 squatters' colonies in Tollygunj area, the 
Cakutta Corporation had submitted a scheme which was 
under examination of the Government of West Bengal. 
Thus out of 147 colonies, development schemes seem to 
have been considered (including some approved) only in 
84 colonies. 

77. The Committee recommend that steps should be 
taken to see that adequate civic amenities are provided in 
the squatters' colonies as early as possible. The Committee 
tzlso recommend that since the entire amount spent on deve-
lopment expenditure is charged as a loan to the displaced 
persons in the colonies, which the displaced persons might 
not be in a position to repay, Government may consider 
treating some portion of this expenditure as grants to State 
Governments or Calcutta Corporation for development of 
colonies as is done in the case of scheme of slum clearance 
by the Ministry of Health. 

(f) Industrial Schemes 
=~tiIC;:dUS- 78. In order to provide employment to displaced persons 
trial in or ne,;;tr refugee townships/ colonies and in places with 
Schemes. heavy concentration of displaced persons a scheme for 

setting up industries was evolved by Ministry of 
Rehabilitation in September, 1956. Under this Scheme 
the following facilities are provided by Government wholly 
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or partially to the industrialists to encourage establishment 
of medium industries: 

(a) Factory sites made available at reserve price; 
(b) Facilities of electricity and water provided at 

the bulk. rates of the neighbouring industrial 
areas; I 

(c) Loans upto 50 per cent of the value of fixed 
assets in the shape of land, buildings, and 
machineries to be installed by the industrialists. 

79. In addition, financial assistance is given to State 
Governments and Co-operative Societies to set up cottage/ 
small scale industries in townships and colonies. A state
ment showing the number of cottage/small scale industries· 
sanctioned upto 31-3-1959 for providing employment to 
East Pakistan displaced persons is given in Appendix. IV. 

80. It will be observed from this Statement that whereas Progre •• of 
Assam has a displaced persons population of 4.S6 lakhs Small . 
only 10 industrial schemes have been sanctioned by Gov- ~~~~~c:s 
ernment of lndia and ~ taken by the Assam Government on . 
its own under the scheme of financial assistance. The Sec-
retary to the Ministry of Rehabilitation stated during evid-
ence that although an industrial officer was made available 
to the Assam Government, unfortunately much progress had 
not been made by, the State Government. In Orissa also 
the progress does not seem to be satisfactory to the Com-
mittee. For a displaced person population of 12,000, only 
4 schemes have been sanctioned till 31-3-1959. A Study 
Group of the Estimates Committee further learnt during 
their informal discussions with the officials of the Relief 
and Rehabilitation Department of the State Government at 
Bhubaneshwar in Decemeber, 1959, that out of 4 schemes 
sanctioned, 2 schemes had not been implemented. In one 
case the scheme had been dropped because the Industries 
Department of the State Government was not prepared to 
run it as a departmental scheme. In the other case, loan 
had been sanctioned to a private contractor but he had 
not been able to furnish necessary security etc. the scheme 
remaining unimplemented as a consequence. In Manipur 
also the officials of the Administration stated during their 
informal discussion with the Study Group that there was no 
industrial scheme under the Administration. In Tripura 
the representative of the Refugee Associations complained 
that although schemes were undertaken by the Administra-

• At the stage of factual verification, the Ministry of Rehabi
litation stated as below:-

"In respect of cottagelsmall scale industries, 75% of the 
investment on land, building, machinery and working 
capital is usually advanced as loans, the balance of 
25% being provided by the loanee himself." . 
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tio~ they had not achievec1 the object of securing a wide 
employment. 

81. In West Bengal particularly, and to a somewhat 
comparable extent in Assam and Tripura, there is a dearth 
of land. There are also particularly no heavy industries in 
Assam and Tripura. Small industries, therefore, provide the 

. , best way of accomplishing the rehabilitation of larger num-
~=J~:.e. ber of displaced persons. The Committee, therefore recom-

mend that a survey should be made of the progress made 
so far in the small industries schemes as done in the case 
0-1 medium industries and suitable steps taken to utilise 
small-industries fully for the purpose of rehllbilitating as 
large a number of displaced persons as possible. 

Progre6a of 
Medium 
Industries 
Schemes. 

82. Besides the cottage/ small scale industries 18 schemes 
of medium industries in West Bengal were sanctioned by 
the Ministry of Rehabilitation upto the 1st January, 1959, 
involving an expenditure of Rs. 219 lakhs with an employ-
ment potential of 9400 displaced persons. Out of these, 
2 schemes are stated to have been since cancelled. The 
industries concerned include eight spinning mills, one hosi
ery factory, three engineering industries, four hume pipe 
factories, one sugar mill, one chemical factory and one cera
mics factory. A statement showing the names of different 
industries, the amounts sanctioned, the amounts advanced, 
the employment potential and the number of displaced 
persons actually employed in the individual industrial under
takings is given in Appendix V. 

Defects in 83. The Committee observe that although Rs. 144' 30 
t~ ~diwn lakhs i.e., 76:2 per cent of the money sanctioned has been 
SCh:nrr:.~ advanced to these industries only 22' 4 per cent of the total 

number of displaced persons to be employed have been 
employed. Taking individual units it is observed that 4 
industrial units out of these 16 to whom loan was given 
had not employed any displaced person at all although their 
employment potential was 1208, 601, 500 and 70. The 
Ministry of RehabiliUltion conducted a survey of those 
schemes in the middle of 1959. Their report has brought 
out many defects in the working of the schemes. For exam
ple in para 15 of the Survey Report it is observed: 

"From the study of these cases and the points that 
have been raised by the various managements 
it does appear that in the beginning, when the 
question of sanctioning loans was considered, 
there was need for making a more realistic 

., estimate of the costs as well as of the employ
ment potential. In the eagerness to obtain 
funds, industrialists seem to have agreed to 
reduce their estimated costs and to inflate the 
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displaced persons employment potential, ~
ing that it may satisfy Gove~ent an~ IDlght 
provide an easy means for gettIng therr loans 
applications sanctioned." 

84. It is also observed that the system of giving loans 
did not provide adequate power to Government to enforce 
the condition of employment of displaced persons against 
which the loans are gIven. The Survey Report in conclusion 
has observed: I 

"Some of the difficulties pointed out by the indus
trialists are genuine, but there is no doubt that 
in those cases where the private parties have 
seriously tackled their problems, success has 
been achieved. There is need. for greater co
ordination and closer examination and pursuit 
of each case individually with a constructive 
approach. The private industrialists must 
make a more positive attempt towards the im
plementation of these schemes. It is hoped 
that during the year 1959 most of the incom
plete schemes will be implemented and the em
ployment position would improve considera-
bly." I 

Unfortunately the hope of the survey report still remains 
unfulfilled as only 1759 displaced persons have been pro-
vided jobs out of an expected number of 7850. 

85. The Committee understand that the Government Transfer of 
have transferred 16 of the schemes to Rehabilitation Indus- 16 industria 
tri~s Corporation. As the Rehabilitation Industries Corpo- ~h~m~ to 
ratIon would not have any more powers than. the Govern- .. 
ment had in enforcing employment of displaced persons in 
return for the loans given, the Committee are doubful how 
this by itself would improve the prospects of the schemes. 
It was explained by the Secretary to the Ministry of Reha
bilitation that the slow progress was due to various factors 
mainly due to scarcity of raw materials and that full em
ployment potential would be available after the units actu-
ally went into production when the position would some-
what improve. The Committee feel that the results of the 
schemes so far have not been satisfactory from the point of 
view of realising the main objective of finding employment 
for displaced persons . 

• 86. The representative of the Ministry stated that it Enforcement 
was not easy to enforce the condition relating to the em- o!"!he cof
ployment of displaced persons on the loanee in~ustrialis~, ~':l~;!ent 
except by way of recalling the loans. The Commlttee conSl- of displaced 
der that unless a way is found for enforcing the primary persons. 
condition of the industrialists employing displaced. persons, 
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it will only mean that the Rehabilitation funds will be taken 
advantage of by enterprising industrialists under a false 
cloak not to rehabilitate the displaced persons but to rehabi-
litate themselves. The Committee hope that the Ministry 
will see to it that no room is given for such an. -abuse. 

(g) Training Schemes 

87. In view of the llIDited scope for resettlement of dis
placed persons in agriculture and distribution trades, which 
were the main occupation of a majority of the rural and 
urban displaced persons in the East Pakistan, it was felt 
necessary to divert a large number of displaced persons to 

. productive channels. This could not be done without giv
ing them the training in suitable vocations and crafts. The 
Ministry of Rehabilitation, therefore, formulated several 
schemes of vocational and technical training. 

Training 88. A review conducted a few years ago of the training 
Sc~emes 1 programmes in the Eastern Zone revealed that of the two 
~~ntemp oy- broad sub-divisions of trades, vocational and technical, the 
OPPOrtunities latter offered more opportunities for absorption of trained 

personnel. With this end in view the standard of training 
imparted in these centres was being raised to the level re-
quired in the D.G.R.E. run training centres. It is not 
known whether the employment opportunities have improv-
ed as a result of the shift in the system of training. 

89. In Orissa, it was represented to a Study Group of the 
Committee that the only training centre in Orissa had train-
ed about 36 girls but the trainees had not been able to secure 
employment after training. The Committee would, there-
fore, recommend that Government should take special 
measures to see that these trained displaced persons find 
suitable employment. 

Ex\Jansion 90. In this connection, the Committee also observe that 
of!h~ the number of persons provided w.rh training facilities in 
:Cillii:s the Eastern Zone are much less than the number in the 
for displaced Western Zone. In the Western Zone 92 thousand persons 
FOES had been trained. In the Eastern Zone, the number of dis
P.'kfsu:t placed persons trained was only 36 thousand and another 6 

thousand were under training. On the other hand during 
the visit to the Polytechnic at Gauhati the Study Group of 
the Estimates Committee noticed that some seats were ly
ing vacant and the institute was also not fully equipped.· A 
poly technical institute to be started at Charbatia is not being 
taken up jS the camp has been closed. The equipment pur
chased :s being transferred to similar institute which is being 
started at Cuttack by the D.G.R.E. where displaced per
sons can be admitted on a priority basis for some time. 
While it may not be necessary to have such training schemes 



exclusively for displaced persons, the Committee recommend 
that every facility should be provided to displaced persons 
needing technical or vocational training in the existing in-
stitutions which may be expanded for the purpose and where 
such facilities do not exist by setting up new training in-
stitutions. 

(h) Homes and Infirmaries 

91. The destitute displaced persons and their dependents 
are maintained in two types of institutions, viz., 'Infirmaries' 
and 'Homes'. At the 'Infirmaries' aged and infirm displaced 
persons are kept while at 'Homes' widows and their depen
dents are maintained. There were 50,223 inmates (as on 
15th November, 1959) living in 32 Homes/Infirmaries set up 
in the Eastern Zone. 

92. The Committee understand that the Ministry of Transfer 
Rehabilitation contemplate transferring these homes and ~ l::t:;les_ 
infirmaries eventually to some other permanent Ministry of ries. rna 
the Government of India as has been done in the case of the 
Homes and Infilmaries in the Western Zone. The Com-
mittee, however, feel that it would be desirable if some 
permanent Ministry is associated with the work of these 
Homes and Infirmaries right from now so that there is no 
difficulty in transferring it at the last stage of the winding up 
of Ministry of Rehabilitation. Further, they would suggest 
that the Government should examine the feasibility of trans-
ferring the homes to State Governments with Central aid as 
recommended by the Committee in para 127 of their Eighty-
ninth Report on Ministry of Rehabilitation. 

93. A Study Group of the Estimates Committee visited Co-ditions 
the Meharpur Central Home at Silchar in October, 1959. ~ Me~a.pur 
This Home had a population of 916 displaced persons of H~~~~ 
which 350 were adults and the remaining children. Out of 
350 adults 150 were of permanent liability category. It 
was observed that about 50 persons were accommodated in 
each barrack which lacked sufficient privacy. A dispensary 
had started functioning in the Home from 18th April, 1959 
but there was no ward for indoor treatment of the patients. 
The Committee recommend that such defects should be 
remedied after proper enquiry. 

94. It has been represented to the Committee that ade- Training and 
quate training and employment facilities are not at present ~m'p~~\mel-.t 
b ' 'd d' h H I h M ,aellm s ID emg prOVl e In t e omes. n t e eharpur Central Home., 
Home referred to above the Study Group of the Committee -
came to know that 43 inmates had been given training in 
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tailoring and weaving and another 21 were receiving train
ing, but the trainees having completed their training were 
without employment. At the Assam Hindu Mission at 
Shillong also, which the Study Group visited they were told 
that 50 destitute women were trained in tailoring at the 
expenses of Rs. 35 thousand in 1956-57, but it was not 
known whether the women thus trained were suitably 
employed or not. 

Observations 95. The Committee of Ministers in their Report in 1954 
of. the Com- had observed thus· 
IDlttee of . 
Ministers. "All able-bodied young women who are capable of 

becoming fully employable should be given 
training in Homes run by Government in local 
institutions under 'Residential' training schemes 
for training in courses such as nursing, child 
care, cooking and certain work book binding, 
typing, weaving, tailoring etc. Middle aged 
women who are not capable of being fully 
employable may be given work or training 
according to their physical and mental capacity, 
and attitude." 

Decisions .of 96. The Ministers' Conference at Calcutta held in July, 
~h~ , ~- 1958 decided that efforts should be made to provide old and 
f~re~C<! 0i; infirm with light work to keep them occupied. Children 
Calcutta in should be imparted proper education/training so that when 
J1I.Iy 1958. they grew up they could earn their own living and support 

their mothers. About lone mothers also it was decided that 
they should be provided training. and work. It is under-
stood that the State Governments have been asked by the 
Central Government to take steps on the above lines. The 
Committee welcome these decisions and suggest that vigorous 
steps should be taken to implement them. 

(i) Education 

97. A number of facilities are provided for the education 
of displaced persons by the Government e.g. opening of 
schools in camps, Homes and Infirmaries, grant of financial 
assistance to displaced persons students in the form of cash 
grants, stipends, grants for meeting expenditure on Govern
ment primary schools in colonies, grants for training of dis
placed untrained teachers, construction of schools in colonies, 
etc. 

Integration 98. »'ith the progressive settling down of displaced per-
of iil 1'ctCU· sons, it became necessary to examine the integration 0/ edu-
~:!~ a • cational facilities to displaced persons with the general plans 
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of the State Governments concerned. It was, therefore, 
decided at the Conference of Rehabilitation Ministers, held 
at Darjeeling in October, 1957 that instead of the Centre 
scrutinising the requirements of each State for the grant of 
financial assistance to displaced persons, lump sum grants 
should be placed at disposal of the States for the grant of 
freeships, book grants and stipends. It was for the State 
Governments to utilise these funds for the grant of assistance 
in deserving cases in accordance with the rules framed by 
them under the overall pattern approved by the Ministry of 
Rehabilitation. The Committee hope that these steps would 
ensure educational aid to the displaced persons till they are 
absorbed in the prevailing pattern of the region. 

99. It was represented to the Committee that the Gov- Certificate 
ernment of Assam insisted upon a certificate being produced for stipend. 
by the displaced persons applying for a stipend that the 
person was a student in Pakistan. If this is correct, the 
Committee are at a loss to understand the reasons for such 
a requirement. The Committee would recommend that the 
matter may be looked into. 

100. It was also represented to the Committee that in Medium of 
one of the States in the Eastern Zone, the State Government ~s~ction 
was insisting upon education in the medium of the State :ag~ 
language in the primary schools,. In October; 1959, a Study displaced 
Group of the Committee were informed in the villages of persons. 
Saitan and Serrow in Manipur territory that although most 
of the children attending the schools were Bengalees there 
was no teacher who could teach them in the medium of that 
language. It is an universally accepted policy that linguistic 
minority groups should be provided facilities for instruction 
through the medium of their mother tongue at the primary 
stage. The Constitution itself provides certain provisions 
for instruction in the mother tongue at the primary stage. 
While the displaced persons have necessarily to learn the 
language of the region where they are settled and conform 
to the pattern of education prevailing there, the Committee 
consider that it is equally necessary to provide them with 
adequate facilities for instruction in their mother tongue. 



Winding up 
o the work 
in the 
WestelD 
Zone. 

CHAPTER VI 

BRANCH SECRETARIAT, MINISTRY OF 
REHABILITATION 

101. In respect of the Ministry proper which mainly 
dealt with the work of the rehabilitation of displaced persons 
from West Pakistan, the Annual Report 1958-59 of the 
Mlnistry of Rehabilitation has observed: 

"The task of rehabilitation of displaced persons from 
West Pakistan has nearly been completed, the 
only outstanding items being payment of com
pensation and negotiations with Pakistan. The 
work relating to payment of compensation is 
expected to be finished by the end of 1959-60; 
but that relating to negotiations with Pakistan 
is likely to linger on due to uncooperative 
attitude of the Pakistan Government. It will 
thus be possible to wind up the Western Wing 
of the Ministry, with the exception of skeleton 
staff to tie up loose ends by the end of 1959-60." 

The Committee in their 89th Report have recommended that 
a phased programme should be drawn up for completion of 
the work remaining with the Ministry or transferred to other 
Ministries by the end of 1960-61. 

Winding up 102. In the case oj Eastern Zone there is no proposal to 
f~~~ work wind up the work oj the Ministry immediately. The repre-
Eastern sentative of the Ministry stated that he could see no justi-
Zone. fication whatsoever for a separate Rehabilitation Ministry 

so far as the Western region was concerned after the year 
1960-61 and so far as the Eastern region was concerned 
after 1961-62. The Ministry proposed to gradually integrate 
the schemes oj rehabilitation with the general plans oj 
development oj the country as a whole and particularly with 
the development plans oj the States concerned so that the 
Ministry can eventually be wound up. It is claimed that a 
start towards the process of integration has already been 
made. 

Redistri
bution of 
remaining 
work. 

103. In the Eastern Zone the progress oj rehabilitation 
has not been rapid jor various reasons. Nevertheless, a 
separate organisation to provide reliej and rehabilitation to 
displaced pt!tsons cannot continue jor an indefinite time. 
The Committee are, therejore, in agreement with the policy 
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of the Ministry in this regard. After assessing the residuary 
work the Ministry of Rehabilitation should draw up a phased 
programme for winding itself up. Some of the residual work 
may be entrusted to State Governments. The rest of the 
work may be vested either in one Ministry at the Centre-
preferably the Home Ministry-or in more than one Ministry 
depending upon the nature of the activities. The important 
thing is that the objects for which assistance is being rendered 
to the displaced persons should be realised and not the 
continuance of a separate Ministry. If those same objects 
could be fulfilled by a redistribution of the work between 
the respective State Governments and one or more of the 
Central Ministries, then the justification of a separate Minis-
try disappears. 



CHAPTER vn 
REHABILITATION INDUSTRlES CORPORATION 

(a) Origin 
104. The Rehabilitation Industries Corporation was 

set up as a Joint Stock Company in April, 1959. The object 
was to create an effective machinery for setting up ind:IS
tries in the public as well as in the private sectors for provi
ding employment to displaced persons from East Pakistan. 
The functions of the company are to set up industries on its 
own or in partnership with private enterprise and to advance 
loans to private entrepreneurs starting industries with the 
specific objective of securing employment for displaced 
persons therein. The company has an authorized capital of 
Rs. 5 crores, out of which shares worth Rs. 25 lakhs only 
have been issued so far. It is proposed to issue shares worth 
another Rs 75 lakhs during the year 1960-61. The company 
is managed by a Board of Directors consisting of Shri G. D. 
Birla as Chairman, five industrialists of West Bengal and the 
representatives of the Ministries of Commerce and Industry, 
Finance and Rehabilitation of the Government of India and 
a representative of the West Bengal Government. 

Programme- 105. The present programme of the company includes 
of the Com the following activities: 
Pany 

(a) granting of loans and advances for setting up 
all types of industries, particularly small and 
medium industries and expansion of the exis
ting ones. 

(b) setting up of 2 industrial estates one at Behala 
and another at Bon Hooghly in Calcutta. 

(c) participating in the setting up of a rubber com
pany along with the private enterprise. 

( d) supervision of the 16 schemes of medium indus
tries transferred by the Rehabilitation Ministry. 

106. With regard to the activity at (a) above namely, 
granting of loans and advances, it is understood that the 
Rehabilitation Industries Corporation has so far sanctioned 
loans worth Rs. 27 lakhs to 10 applicants. But this amount 
had not yet been disbursed. As regards (b) namely, the 
setting l'U M industrial estates the layout plans have been 
drawn up and the buildings required for the industrial 
estates have been designed. 

40 
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(b) Need for Rebabilitation Industries Corporation 
107. In their Eightieth Report, the Committee ha ve Multipli~ity 

referred to the multiplicity of Public Undertakings and t1nd~blic 
recommended that as far as possible the possibility of utili- takings. 
sing an existing Undertaking should be examined before a 
new Undertaking is set up. It is pertinent to see whether the 
functions entrusted to the Rehabilitation Industries Corpora-
tion could not have been carried out by an existing organisa-
tion by suitable adjustments. 

108. It is observed that the functions of the National Functicns of 
Industrial Development Corporation Limited include: N: I. I?C 

VIS-a-VIS 

(i) setting up of new industries or new lists of pro- R.I.C. 
ducts. 

(ii) granting of loans to industries for modernization 
and rehabilitation. 

Although, those functions are not exc~usivcly designed 
to provide employment to displaced persons they are 
analogous to functions (a) and (c) of the Rehahilitation 
Ind,ustries Corporation stated above. 

109. The Committee consider that a corporation like Committee'S 
National Industries Development Corporation could have Vie.vs. 
been competent to take up such a responsibility with techni-
cal men at its command with less of adminIstrative expendi-
ture. When this matter was discussed with the Secretary, 
Ministry of Rehabilitation, he stated that after the work of 
creating employment opportunities for displaced persons has 
been completed, the company might be wound up. The 
Committee consider this as an added reason why a new 
organisation need not have been created for a limited pur-
pose and for a limited period. Now that the Rehabilitation 
Industries Corporation has been set up as a Company, the 
Committee hope it will make good the expectations. 

(c) Employment of displaced persons 
110. The primary function of the Rehabilitation Indus- Enforcing . 

tries Corporation is. creation of employment opportunities ~he rn:= 
for displaced persons. The Rehabilitation Industries Cor- pIJ~~ent~f 
poration has, however, no powers to ensure that the loanees displaced 
employ the necessary number of displaced persons. It is persons. 

true that when the loan applications are scrutinized the 
Rehabilitation Industries Corporation invites the opinion of 
the State Government to ascertain whether there is scope of 
employment of displaced persons in the industry to be set up 
in a particular locality, but should the industrialists fail to 
employ the displaced persons, the Rehabilitation Industries, 
Corporation cannot take any action except that it can 
recall the amount advanced as loan. 
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111. One of the defects of the 16 schemes that had been 
transferred to the RI.C. is that they failed to employ even 
a fourth of the number of displaced persons originally 
undertaken. The Committee have their own apprehensions 
that whatever guarantees or assurances the loanee-industria-
lists may hold out at the beginning, they will not be too eager 
to fulfil them in practice. They consider this to be the 
weakest part of the scheme and recommend that effective 
steps are taken to see that necessary number of displaced 
persons are employed in the industries set up either in 
partnership or with the assistance of Rehabilitation Inaus-
tries Comoratioll. In this connection a reference is invited 
to para 86. 

Avai a' i1~tY\ 112. One of the reasons stated for the unsatisfactory 
~fso~a t~~med unemployment of displaced persons in these industries was 
pmo1ll. that the number of trained displaced persons was not 

adequate. On the other hand, there are trained persons 
amongst displaced persons who are idle for want of jobs. 
Since the Rehabilitation Industries Corporation is exc1u-
sivelv meant for the opening of vistas of employment for 
displaced persons, the Committee would suggest that Gov-
ernment may prepare a list of all those persons who have 
been trained in the Vocational and Technical Training 
Centres and Polytechnics set up by the Government and 
forward the same to the Rehabilitation Industries Corpora-
tion so that in the industries started with its help, displaced 
persons can be employed. 

~~:~ee's 113. It is 1?athered that most of the displaced persons 
f~r gCemp~oy_ employed in the specially aided industries are daily wage 
min lt of dis- earners and they have little scope for higher jobs. The Com-
paced per- . h . d" . d . sons in ad- mlftee suggest t at even rn a mrnlstratlve an supervlsory 
ministrativ~ posts, the employment of displaced persons under this 
and superv\- scheme should be ensured sory posts. • 

Industrial 
Est tes in 
concentra
tion areas. 

Contro1Jing 
powers iD 
the ai.led 
i I'dustries. 

114. The Committee further sug1?est that the Govern-
ment should undertake a survey of the areas having large 
concentration of displaced persons so that the Rehabilitation 
Industries Corporation can set up industrial estates in the~e 
areas and grant loans to displaced persons applicants for 
setting up industries there. 

(d) Aid to Industries 

l15"!' Apart from sanctioning loans, the Rehabilitation 
Industries Corporation is also understood to have partici
pated in the setting uP. of industries along with the private 
enterprise. One such instance is the participation in the 
equity capital of a rubber company, where the Rehabilita-



tion Industries Corporation has purchased shares of the 
company. The Survey Report on 18 medium industries 
schemes in West Bengal stated that ill the interest of better 
control over the industries to which aid is given by the Gov-
ernment, it would be desirable if Government bought shares 
of the company to which financial aid is given. It would be 
further desirable if the Government bought controlling 
shares of these companies. The Committee do not know 
whether in the rubber company the Rehabilitation Industries 
Corporation has bought controlling shares. 

116. The Committee consider that in such a case where Committee's 
the Rehabilitation Industries Corporation par.ticipate in the suggestion. 

equity capital of a private agency, power should be reserved 
by the Corporation to nominate the Chairman or the Mana-
ging Director of the concern so that adequate control is 
assured. 

117. The Rehabilitation Industries Corporation has so ~atLUe.of 
far sanctioned loans to 10 industries to the tune of Rs. 27 ~e~S~~t 
lakhs. It is observed from the list vide Appendix VI that gl n . 
these are mostly medium industries-; At the informal dis-
cussion of the Study Group during their visit to the Reha
bilitation Industries Corporation in December, 1959, the 
Managing Director informed that it was the policy of the 
Rehabilitation Industries Corporation to give encourage-
ment to small scale industries. The Committee hope that 
the future operation of the Corporation would be mainly 
aimed at the encouragement of small industries set up by 
displaced persons or which employ a large number of dis-
placed persons. 

(c) Expenditure 

118. The Budget Estimates of the Rehabilitation Indus- DetB:i~ of 
tries Corporation for the year 1959-60, so far as the admini- ~dministrad' 
strativeexpenditure is concerned, is given below: tu~~ ~~n 1-

R. I. C. 
A-I Pay of Officers Rs. 88,950 

A-2 Pay of Establishment 

1\.-3 Allowance and honorarium 

A--4 Other Charges 

TOTAL 

271 (Aii) L.S.-4. 

Rs. 19,690 

Rs. 53,377 

Rs. 1,52,250 

Rs. 3,14,267 
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119. The details of items included under A-4 
above are given in Appendix VI. The Committee cannot 
say whether there is any attempt on the part of the Corpora-
tion to maintain certain austerity standards in keeping with 
the acute problem of the displaced p'ersons. 

120. In this connection, the Committee were anxious to 
know whether and if so, how many displaced persons were 
employed by the Corporation itself in the various cate-
gories, but no reply has been received from the Ministry. 
The Committee have their doubts that the number of dis-
placed persons in the Corporation may be negligible .. 



CHAPTER vm 
CONCLUSION 

121. The Committee are fully conscious of the magnitude 
of the problem of displaced persons in the Eastern Zone-
where almost as large a number of them as In the Western 
Zone had to leave their hearths and homes and seek refuge, 
but without the corresponding advantage of evacuee proper-
ties, rural or urban. There was the added handicap in the 
Eastern Zone is so far as the influx was not at one time but 
in periodical waves. The Committee have attempted to 
evaluate the measures of relief and rehabilitation under-
taken from time to time with varying degrees of success. 
They have come to the conclusion that virtue consists nol so 
much in dwelling on the past schemes-8uccess/ul or other-
wise, as in bending all energies in a united and co-operative 
way to solve the residuary problems-whether of the campers 
or others. 

122. The Committee hflve brought out a separate report Dispersal .• f 
on Dandakaranya Project. Here they would only like to say =~ m-
that t;101 Project should be utilized to the fullest advantage of s. 
the displaced persons of East Pakistan. They are in no doubt 
that the question of dispersal of the inmates of the camps 
shoultj claim the top most priority. The programme seems 
to be to shift about 20,000 families of campers to Danda-
karanya and rehabilitate the remaining 15,000 families in 
West Bengal itself. The Committee hope that this pro-
gramme will go through as per schedule without any hitch. 
If in Ihe course of implementing the programme, it becomes 
difficult to rehabilitate the 15,000 families within West 
Bengal, the Committee suggest that there should be no 
hesitation in welcoming them into Dandakaranya. 

123. The problem as the Committee see is not confined Problem of 
to camp dwellers only. There seems to be still a fair popu- ~nrml 
lation of non-campers among displaced persons who are only pe~~ 
partially rehabilitated and are in need of further assistance. 
This is clear from a report on the residual problems con-
ducted by West Bengal and Tripura. The Committee hope 
that those displaced persons also will be given the assistance 
needed for proper rehabilitation. If any among them also 
choose to go to Dandakaranya, the door must be open to 
them, though the measure of the concessions may vary in 
their case. 



46 

124. When the Dandakaranya project was conceived, it 
seems to have been given out that it could take in 2 million 
dispiacul persons. It IS quite likely as the campers settle 
down in Dandakaranya and there is greater intercourse 
between the Bengalis there and those in West Bengal, Assam 
etc.-more of the displaced persons would think of settling 
in Dandakaranya. It would be desirable to plan for such 
a contingency from now. 

,¥~ing up 125. The Committee have been told that the Ministry 
in t the work of Rehabilitation have placed before themselves the end 01 
Eastern 1961 as the target for wirriing up the Ministry. They feel 
Zone. that if the programme, the Ministry has drawn up, is pursued 

vigorously it will not be difficult for it to succeed in the 
attempt. Such residuary work as will remain-for there is 
sure to be some of it remaining over-may be distributed as 
suggested already between the State Governments concerned 
and aile or more of tlU! Central Ministries. 

NEW DELm; 
The 26th April, 1960. 
Vaisakha 6, 1882 (S). 

H. C. DASAPPA, 
Chairman, 

Estimates Committee, 



APPENDIX I 
(Vide Para 42) 

Details of Main Schemes of Rehabilitation 

/\. Housing 
(i) House building loans. 

(li) Allotment of Government-built houses and tenements. 

(iii) Construction of markets. 

(iv) Financial assistance to Municipalities for civic amenities 
for displaced persons settled in those areas. 

(v) Regularisation and development of squatters' colonies. 

(vi) Development of Government-sponsored colonies. 

B. Rural Settlement 

(i) Acquisition, reclamation and development of agricultural 
lands. 

(ii) Loan for purchase of agricultural land. 

(iii) Financial assistance for purchase of implements, bullocks, 
seeds etc. 

(iv) Maintenance assistance in the initial stages. 

(v) Housing. 

C. Business/Trade 
(i) Grant of business/trade/professional loans. 

(ii) Loans for business/industry by the Rehabilitation Finance 
Administration. 

D. Education 
(i) Facilities of freeships, stipends and cash grants to displac

ed students. 

(li) Financial assistance to non-official institutions for expan
sion of their educational facilities for catering to the 
needs of displaced students. 

(iii) Financial assistance to the State Governments for con
struction and maintenance of schools and colleges. 
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E. Medical 
(i) Reservation of t.B. Beds for displaced T.B. patients. 

(ii) Assistance to T.B. patients for maintenance and purchase 
of medicines. 

F. Training 
(i) Facilities for vocational and technical training by setting 

up training centres lllld grant of stipends to the 
trainees. 

G Employment 
(i) Setting up medium, small scale and cottage industries and 

production centres. 

(ii) Employment through Employment Exchanges. 
ii 



APPENDIXD 

(Vide Para 56) 

Report on the scheme for the rehabilitation of displaced persons from 
East Pakistan on Sisal Cultivation by Dr. S. M. Sikka, Assistant 
Agricultural Commissioner, Indian Council of Agricultural 
Research. 

In the meeting convened by the Union Ministry for Rehabilitation 
on 23rd November, 1958, in which Dr. M. S. Randhawa, Vice-Pre
sident, LC.A.R., and representatives of the Rehabilitation Department 
and Agriculture Department of West Bengal, as also officers of the 
Central Ministry of Rehabilitation, were present, it was decided that 
I should examine the rehabilitation schemes which have been drawn 
up by the Department of Agriculture, West Bengal, for the rehabilita
tion of refugees who have migrated from East Bengal. As I had gone to 
Calcutta mainly for attending the meeti'flgs of the Indian Central Jute 
Committee, I could examine only the sisal scheme during my short 
stay at Calcutta. My observations regarding this scheme are given 
in this report. 

2. On 26th November I paid a visit to the Sisal Experimental 
Farm which has been set up at Rajnagar with a view to familiarising 
myself with the success which had been attained in cultivation of sisal. 
At this Farm two species of sisal, viz., Agave sislana and Agave cantala 
have been sown in big blocks of land. The plantation is now in its 
third year. Agave cantala possesses narrow leaves which are spin at I 

the edges, wherea~ Agave sislana has spineless leaves of much greater 
width. Due to spiny nature of Agave cantala the handling of this 
particular species for fibre extraction is likely to be somewhat irksome. 
The growth of both the species was; almost similar, although Agave 
sislana appeared to be a little more robust. No picking of leaves for 
fibre extraction had yet been done in any of the species, but I was 
informed that some leaves will be picked in the current year for trial 
purposes. Of the two species under trial, Agave sislana showed 
some attack of a fungal disease, for the control of which two-three 
sprayings had beeu done. The disease was not serious in the beginn
ing but it was reported to be spreading now. However, the spread 
could be effectively checked by spraying. About 700 plants of each 
of the two species had been planted per acre, which is lower than the 
normill. number. 

I had also. the occasion to see some of the experiments which arc 
being carried out at the farm for finding out intercrops to be sown 
between the rows of sisal before the whole area is covered by the 
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growth of sisal plants. The cultivation of groundnut particularly ap
peared to be promising. In the initial stages, a spreading variety of 
groundnut was tried but since digging of pods of this variety was found 
to be very expensive, experiments with a 'bunch' variety were taken 
up subsequently. Trials with the 'bunch' variety during the last kharif 
season have shown that its pods can be pulled out very easily, because 
all the pods are concentrated in a very narrow circle round the main 
root. It was interesting to see that yields of about 15 mds. of pods 
had been obtained from this variety. The cultivation of sweet potato 
was also giving promising results. Sesamum was another crop which 
could be grown with success as an inter-crop in sisal plantation. The 
manager of the farm showed me some figures of the gross income 
obtained from these inter-crops. If one goes by these figures the con
clusion seems irresistibe that cultivation of these crops in the pure state 
should give sufficient income to the farmer without going in for sisal 
cultivation. The question was of building up the fertility of the soil 
which has been depleted due to continuous erosion that has been 
going on in these lands for considerable time. 

I was also shown a machine which has been fabricated locally in 
the State of Orissa for the extraction of fibre from sisal leaves. After 
seeing the working of this machine, I have been led to the conclusioli 
that this machine will need considerable improvement before it could 
be used for fibre extraction without causing undue hardship to the 
operator. The machine in its present form is not only very crude, 
but also very strenuous to work. 

3. On 27th November, I paid a visit to the site near Kharagpur 
where sisal cultivation has been taken up for rehabilitating about 600 
iamilies of refugees. The topography of land which has been selected 
is somewhat undulating. Due to deforestation and over-grazing by 
cattle, the land has been subjected to erosion over a long period, with 
the result that it has lost the top fertile layer of soil. Bunding opera
tion has been taken up and I must say that very magnificent piece of 
work has been done in putting up contour bunds to check erosion. 
Sisal plants have been planted on an area of about 600 acres and 
these seem to have well established. The staff located at the site is 
carrying out experiments for growing aus paddy and other crops lik~ 
groundnut, arhar, sesamum, jowar, kulthi, mash, etc. I was informed 
that an average yield of 10 mds. per acre had been obtained from GUS 
paddy grown in the fields round which contour bunds had been put 
up. The condition of other crops grown at the farm' was also satis
factory on the whote. Particularly impressive was the crop of kulthi 
grown as a second crop after harvesting aus paddy. In another < field 
the standing crop of arhar which had been grown as a mixture with 
aus paddy looked.&o be quite promising. I was given the information 
that paddy at the rate of 7 mds. per acre had been harvested from 
this field and that 7 to 8 mds. of arhar would be obtained from the 
standing crop. In another field I saw a crop of jowar which had grown 



to the height of about ten feet. The crop was full. of ears and is sure 
to give qujte high yield. Sweet potatoes had also been sown on some 
of the area. Even though the crop had been sown somewhat late, its 
condition was quite satisfactory. 

It was particularly of interest to see the experiment which has been 
designated at this site to grow pasture grasses for grazing of cattle. It 
was observed that, by simple fencing a good natural growth of grasses 
had taken place within a period of two years. The grasses which had 
come up were of high nutritive value. This experiment clearly shows 
that there is nothing wrong with the soil. The question is only of check
ing further ero~ion of soil by contour bunding and improvip.g its ferti
lity by the addition of organic matter. 

4. On the basis of the observations made by me at Rajnagar as 
also at the refuge~s f-ettlement site near Kharagpur, I am led to the 
conclusion that it is not necessary to go in for plantation of sisal as 
a measure for the settlement of refugees. As far as I could see, the 
soil, though depleted in fertility on account of soil erosion, has not 
become so useless as to be considered suitable only for sisal cultivation. 
I have been convinced through various observations which I could 
make during my visit to these places that the problem of the area was 
of putting up contour bunds and of adding organic matter to the soil 
to build up its lost fertility. If this is done the reclaimed lands could 
be straightaway allotted to the refugees who would begin growing 
nonnal crops from the very first year of allotment and will have not 
to wait for earning some income till the sisal plantation begins giving 
them some produce. The reasons why I do not support sisal planta
tion as a measure for the rehabilitation of refugees are as follows:-

(a) There is very little information available so far regarding 
correct methods of sisal plantation in the State of West 
Bengal. As mentioned by me above there are two 
cultivated species of sisal viz., Agave sislana and 
Agave cantala. There is no record available to show 
which of them will suit Bengal conditions better. The 
exact planting distance for this crop has also not been 
found out by experimentation. In view of these snags 
in our knowledge it would not be advisable to take up 
any large scale development scheme straightaway. 

(b) If sisal plantation is taken up as a measure for the reha
bilitation of refugees. they will have to wait for a 
period of four years before -they get any income from 
the crop (except the small income which they may get 
during the first two years from inter-crops) . As 
opposed to this if they start growing ordinary field 
crops from the very beginning possibilities of which 



52 

appear to be quite distinct as has been mentioned by 
me above they will get rehabilitated much quick. 

(c) In the scheme sisal plantation which has been worked out 
by the Deptt. of Agriculture of West Beng~, the econo
mics has been worked out on the basIS of current 
prices for sisal fibre in the market. These prices are 
high at present because of shortage of sisal fibre. When 
the country's demand is met by internal production, it 
is doubtful if the gross income, as given in the scheme 
will be realised from sisal cultivation. 

(d) 

(e) 

(f) 

The plantation of sisal has been taken up on a big scale 
in Bombay State in areas where contour bunding is in 
progress. it has to be considered whether development 
of sisal in West Bengal on the proposed big scale will 
not in the 'long run lead to over-production which will 
depress the price of the produce to an uneconomic level. 

Sisal, though a plantation crop, has a short life of 8 to 12 
years, depending on the fertility of land on which it is 
grown, since the crop begins giving produce only from 
the fOllrth year, it is evident that the planter of sisal 
will get effective produce for 4 to 8 years only. After 
this period, replanting would be necessary, which will 
impose fresh heavy expenditure on the grower. 

In the proposed scheme, each refugee has to grow sisal 
on an area of three acres out of the total area of six 
acres to be allotted to him. It is doubtfui if planta
tions over such small areas will prove remunerative to 
the planter unless the whole thing is organised on a 
cooperative basis and factories for the extraction of 
fibre and its processing are put up in the area itself. 
There is no provision for the installation of these fac
tories in the scheme which has been drawn up. If 
provision for such a factory is made, it will add to the 
cost of the scheme. 

5. On the basis of what has been stated above, I would suggest 
that the scheme may be revised by dropping sisal cultivation and in its 
place making provision for the supply of green manure seed and com
post to the allottees for the first 2-3 years. As far as I could find out, 
a certain quantity of compost is already being transported from Cal
cutta for application to the soil. This quantity could be further in
creased, so as to build up the fertility of the soil more quickly. In 
addition, the seeds of green manure crops like dhaincha, sannhemp, 
guar, may be supplied to the allottees so that they can raise a green 
manure crop for inc'lqfbration in the soil. I am convinced that adop
tion of these measures will lead to more expeditious rehabilitation of 
the refugees than by taking recourse to sisal cultivation. It will also 
reduce the over-all cost of the scheme. 
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6. I may also refer to the price of land which the West Bengal 
Governm~nt wishes to charge to the Rehabilitation Ministry. In my 
view, the cost of Rs. 200 per acre, which is being demanded, is very 
much on the high side. As has been stated by me above, the lands 
under consideration have been subjected to erosion over a long period 
and as such have become very infertile. For lands of low fertility like 
these, a price of Rs. 50 per acre would be the absolute maximum that 
would be justified. 



APPENDIX ut 
(Vide Para 56) 

Report on the Herobhanga Project for the rehabilitation of displaced 
persons from East Pakistan by Dr. T. I. Mirchandani, Director, 
Agronomic Survey and Experimentation, Indian Council of 
Agricultural Research. 

I arrived in Calcutta on the first June, 1959 and discussed the 
matter with Shri G. P. Bagchi, Deputy Secretary, Ministry of Rehabili
tation and later with the officers of the Rehabilitation Department, 
West Bengal, Shri S. N. Banerjee, Secretary to the Government, Shri 
K. P. A. Menon, Deputy Secretary, Shri A. N. Roy, Planning Officer 
and others. I also met Dr. H. K. Nandi, Director of Agriculture, West 
Bengal. At these meetings both Herobhanga and Teesta Char schemes 
were generally discussed and arrangement for my visit to Herobhanga 
made. It was decided to postpone the Teesta Char visit to a later date. 

/ 

2. On the 2nd, I met the Central Minister for Rehabilitation when 
I was given the full instructions regarding the objectives of these pro
jects. Later, I met Shri K. P. A. Menon and other officers of the 
Rehabilitation Department, West Bengal, when the technical as
pects of Herobhanga scheme were discussed. 

3. On the 3rd morning, I left for Herobhanga accompanied by 
Shri A. N. Roy, Planning Officer, and Shri Sen, Agronomist, Rehabilita
tion Department. At my request Dr. S. K. Mukherjee, Agricultural 
Chemist, West Bengal also accompanied us. We returned from Hero
bhanga on the 4th afternoon. 

4. Out of about eighteen thousand acres of protected forest of 
Sunderbans in 24 Parganas district about thousand acres have been 
handed over by the Forest Department of West Bengal to the Rehabili
tation Department of the State. Out of these six thousand acres, about 
2700 acres have been taken up for development in order to rehabili
tate 700 agriculturist and 70 non-agriculturist families from East 
Pakistan. This report relates to this scheme (known as the Hero
bhanga project) of the West Bengal Government, sanctioned by the 
Central Ministry of Rehabilitation at the estimated cost of 
Rs. 31,89,500. 

5. The area gets flooded by the tidal waves from the Sea and is 
highly saline. The 'process of reclamation and development as 
envisaged in the sc'leme consists of deforesting the area putting big 
dykes or bunds round it to prevent the sea water entering, reducing 

M ... 



the salinity by flushing it with rain water and dr~ining it through the 
gates provided in the dykes and allotting a prescnbed acreage to each 
cultivator for further development and cropping. 

6. The area has been divided into five blocks with an approximate 
acreage of Block 1,250 acres Block Laskarpur, 200 acres, Block ITA, 
250 acres, Block lIB, 1100 acres, Block IlIA, 1100 acres. Block 
I was deforested and bunded in 1957 and displaced persons have been 
temporarily housed on a portion of it. The deforesting and bund
ing of Block IIA, lIB, and lIlA were carried out during 1958-59. 
Regarding Laskarpur block, it was understood that it was reclaimed 
and cropped many years ago but was abandoned about 10 years back. 

7. Deforesting.-The whole area has been deforested. No survey 
report is hvailable showing the intensity of vegetation and its distribu
tion. The nature of vegetation could be 1udged by the examination 
of the areas just outside the project and consider of Hital, Garan, 
Geon, and Pashu. The intensity was not particularly dense. The 
deforestation consisted of removal of all vegetation upto the ground 
level, leaving the roots intact in the soil. Block I, which was de
forested in 1957, has partially reverted to vegetation due to the sprout
ing from the roots since there has been no development and cropping 
of this area. However, this fresh growth is not very substantial or 
extensive. It will be necessary to clear this before cropping the area. 

8. Bunding.-Except for a very small portion the whole area has 
been bunded and the work on the remaining portion was in progress. 
This was expected to be completed before the advent of the monsoon. 
The size of the bund is about 41 feet at the base, 8 feet high and 
8 feet at the top. The bunds appear quite strong though at some 
points cracks have appeared. This is due to the fact that the soil of 
the area is clayed and this had to be used for making the bunds. It 
will be necessary to arrange for proper maintenance of these bunds 
for at least two years. 

9. One flood gate in Block I was in position and I was informed 
that the gates in the other blocks will be installed very shortly; the 
number of gates was approximately one per block. It is presumed 
that the number of flood gates has been calculated on the estimation 
of drainage water from each block. It may perhaps be re-examined 
whether only one gate for each of the bigger blocks ITB and rnA, 
each of 1100 acres will be adequate for purpose of drainage. 

10. Block I, which was bunded in 1957 has received two mon-
• soons so far. It was understood that the gates were opened only 

about six times because the displaced persons would not allow all the 
rain water to be drained out and further more they also unauthorisedly 
opened the gates sometime to allow the sea water with fish to come in. 
It is necessary to ensure that the draining of area to reduce salinity is 
fully organised and efficiently carried out in collaboration with the 
cultivators. 
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11. No survey of land has been done. It is essential that some 
spot levels be taken and contour survey carried out immediately. I 
mentioned this to Shri A. N. Roy, Planning Officer during our visit 
to Herobhanga. The drainage water, with saline salts dissolved in it, 
should be removed the gate as quickly as possible. Depending upon 
the topography and levels, it may be necessary to provide drains, with 
gentle gradient, leading to the exit points. The need for survey is 
therefore obvious. 

12. Reclamation, development and cropping.-As stated earlier 
Block I has received two monsoons and I suggested in my preliminary 
note dated 5th June, 1959, that the cropping in this area should not 
be delayed. The other blocks have just been bunded and will be 
ready for cropping only after the salt content has been reduced to a 
permissible limit for crop growth. 

13. I was surprised to note that there had been no discussion at 
any stage between the Agriculture and the Rehabilitation departments 
of West Bengal, regarding the methods of reclamation and cropping 
patterns for the area. I noticed that no field or laboratory examina
tion of the soils of Herobhanga had been carried out. The ameliora
tion of saline lands and their successful cropping depend largely on 
the concentration of toxic saline salts, their composition and whether 
they occur in the surface layers or are also present in the subsoil. 
The texture and structure of the soil profile, content of other elements 
like calcium etc., also play an important role in determining the 
reclamation and drainagl! processes. In the absence of this vital 
data, no firm opinion could be expressed on the development of such 
lands for successful agriculture. I, therefore, requested the Agricul
tural Chemist, West Bengal, to have the sample soil survey and 
analysis carried out as quickly as possible. As the report was urgently 
required, no detailed survey could be planned. The Agricultural 
Chemist. West Bengal, has now sent me some data; he has not yet 
been able to complete all the analytical work. These are shown in 
the Table. I am thankful to the Agricultural Chemist, West Bengal, 
for his assistance. The data from this partial analysis of soils have 
been taken as indicative of the general soil conditions in the area for 
the purpose of this report. 

14. Soil characteristics.-Soil analysis data show that PH is 
generally between 7'0 to 8'0 i.e., it tends slightly towards alkalinity. 
It is however suitable for all types of crops. 

15. The percentage of total soluble salts in all the blocks i~ 
generally very high except in Block I where it is somewhat low. 
Although the salinity limits for different soils and different crops vary, 
generally the salt cortetlt should not exceed 0.14 per cent. for success
ful growth of crops. When it is between 0'14 per cent. and 0'28 per 
cent., a few salt tolerant crops like paddy and barley may be grown 
successfully. At higher salt content between 0'28 to 0'42 per cent.. 
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only very high salt tolerant crops may be grown. Above 0.42 per 
cent. salt, almost all crops suffer from harmful effects and only paddy 
may be grown in standing water conditions with some success, the 
standing water having the effect of diluting the salts. Judged from 
these standards only in Block I, some high salt tolerant crops can be 
grown with some success at present. It may however be pointed out 
that the lower layers of Block I contain high percentage of saline salts 
and suitable drainage system needs to be provided otherwise the salts 
will come up to the surface. Percentage of salts in all the other 
Blocks is very high, three times the toxic limits or even more and 
nothing can be grown unless the salt content is decreased by drainage. 

16. The analysis also shows that the salts are mainly chloride of 
sodium anq some potassium, and being soluble can be removed by 
drainage under suitable conditions. The f~ct that PH is generally 
between 7 and 8 indicates that the clay has not been sodiumised; 
therefore, chemical amendment may not be necessary and the recla
mation can be done mainly· by drainage. 

, 
17. The figures of available nitrogen and phosphate generally 

indicate that the soils are low in nitrogen and would require nitro
genous manures and fertilizers. It may be mentioned that when the 
available nitrogen is about 500 lbs. per acre it is considered to be low. 
The available nitrogen content of these soils is below 250 lbs. per 
acre. 

18. With regard to the content of available phosphate in the soils, 
broadly speaking, if the available P 205 content is above 50 lbs. per 
acre it is considered to be high, if it is between 20-30 lbs. per acre, 
it is considered to be medium and if it is below 20 lbs. per acre, it is 
considered to be low. Judged from this point of view the available 
phosphate content in the soils is between medium and low, and may 
require some phosphatic fertilizers for crops. 

19. Regarding the texture of the surface and subsoil layers, field 
examination indicated that the soil is clay to clay loam and will, 
therefore, be quite suitable for paddy and also for most of the other 
crops. It was understood that the water table comes up very close to 
the surface during the rainy season and on account of the heavy 
texture of the soil, the internal leaching will be. impeded. The only 
way of reducing the salt content would be through surface drains. 

20. Measures to reduce salinity.-It has been mentioned earlier 
that the different blocks have been bunded and also been provided 
with gates for drainage of rain water, for washing away the salts. It 
will be necessary to carry out a broad topographical survey of the 
different blocks to lay down contour lines. As far as possible, 
internal or subsidiary bunds should be made by digging trenches 
along-side which will act as drainage channels. The area enclosed by 
such bunds may vary from 50-100 acres, depending upon the levels. 
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All such drainage channels should lead to the gates and if outfall con
ditions are not favourable to permit drainage water to flow out easily, 
pumps may have to be provided. With the efficient drainage system 
as proposed above, two years' monsoon will be necessary to reduce the 
salt content to the tolerant limit for paddy and other salt tolerant 
crops. Parts of the area may even grow a crop after one monsoon 
though the yields will be very low. Evidently it will not be possible 
to lay down the above proposed drainage system during the current 
monsoon. However, as periphery bunds have already been made, 
there will be some surface drainage and the salt content is expected to 
be reduced to a certain extent during this monsoon. It is desirable 
to keep a close observation on the rate of decrease of salt in the surface 
and sub-soil layers after -the monsoon. 

21. Development a/the area.-It is suggested that after the survey 
referred to in the preceding paragraph has been completed and the 
lines along which the internal bunds are to be made, have been fixed, 
the area between the two proposed bunds may be assigned tentatively 
to a group of cultivators; their number will depend upon the area 
enclosed and the acreage to be finally allotted to each family. They 
should be encouraged to take up the reclamation of the sub-block 
as a whole by putting the bunds themselves by manual labour, taking 
out the roots and bushes within the sub-block and also carry out other 
preliminary operations like the levelling etc., in order to make the land 
suitable for cropping. This would need to be done under the 
technical supervision of a Government Department. The internal 
bunds and drains must -be completed before the next monsoon, if full 
advantage has to be taken of the rain water to get rid of the saline 
salts to the maximum extent possible. The final allotment of the 
land may then be made for individual cropping. 

22. Cropping.-It is hoped that Block I will have been cropped 
this year. Regarding the other block ITA, ITB, ITIA and Laskarpur, 
the major cropping can start only in 1961. Immediately after the 
monsoon, a soil map of the area on the scale of 16" to a 
mile should be prepared. The Chief Soil Survey Officer, Indian 
Agricultural Research Institute (Ministry of Food and Agriculture) 
may be requested to do this. If the soil map shows that in parts of 
the area, the salt content has been reduced to less than 0'42 per cent, 
the salt tolerant varieties of paddy may be grown. The Department 
of Agriculture, West Bengal, have suitable varieties of paddy to suit 
such conditions. Similarly crops lik~ Khesari (pulse) may be attempt
ed in the rabi season in areas where suitable moisture conditi0'J.1s 
prevail. 

23: When the regular cropping starts in 1961, it is most desirable 
to lay down demonstration trials on, cultivators' fields on the varieties 
of crops suitable for area, application of manures and fertilizers, green 
manuring, etc. The loans and subsidies would need to be properly 
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,channelised for the purchase of seeds, implements. manures and f~ 
lizers.. The development Department, West Bengal, may inc.twJt, 
this area in the neighbOuring N.E.S. bloek and thus provide ;technical 
,guidance and other facilities to these cultivatoB. .. . 

24. The Sunderbans are a predominantly paddy area aild exce]... 
lent crops are grown there. Herobhanga will also adopt a similar 
.cropping pattern. Judged from the soil conditions and other related 
factors so far studied, it is expected that the yield of paddy crop in 
Herobhanga will be of the order of five maunds per acre in 1961. 
With each subsequent cropping, normal manuring and agronOlIlk 
practices, the yield will rise and is expected to reach the average of tie 
region in the fifth year i.e., 1965-66 crop. It may be mentioned thai 
the increase ~ the yield in such areas is usually substantial in the 
second year and gradual from 3rd to 5ili year. It may be possible .!D 
advance the date by one year by efficient handling of the reclamatim;a 
processes and adoption of good soil management practices by tIi! 
cultivators under the technical guidance of the Government depart-
ment. 

25. In order to increase the income from these lands, so that .the 
displaced persons independent of the financial assistance from _. 
Government earlier, it is suggested that feasibility of growing rat7i 
crops, fonowing paddy, may be explored. It will be necessary lP 
observe the sub-soil water table fluctuations during the winter mont4't 
for this purpose. This may be arranged. If these conditions ~. 
favourable for the rabi crops, a cropping system can be easily devised· 
and suitable crops introduced. Provision of irrigation through tube
wells may have to be made. One tubewell for every 150 acres will 
be sufficient to provide protective irrigation for paddy and normal' 
irrigation for rabi crops. It is. recommended that the State Agricu~ 
tural Department should be closely associated with the agricultural_ 
development of the area under this project. . 

26. If an extension of the area under this project is proposed for" 
the rehabilitation of the displaced persons, it is suggested that a pII>-. 
per project report be prepared in collaboration with the Agriculture.: 
and other concerned departments of the State Government. These. 
are potentially good soils and their chief drawback is the presence of!
toxic saline salts. The level of sub-soil.water table is also a· factor to 
be considered. The technical know-how to deal with such lands.ls 
available and can be successfully applied to this area. By workin"g 
out and adhering to a strict time schedule for different stages in tire 
operation of the project and applying modem techniques, ?it woul~ 
in my opinion, be possible to reclaim, develop and reach ~ avera~ 
level of production in five or six years. . . 

271 (Ali) L.S.-5. 



_I ....
........

.. , -...
 ·.·'n

'~
 .. ~
~
·
~
"
"
~
-
~
;
 .. , 

"~""
'-';

,,"'
;:,"

,-,-
< ..

 ,
~
 .•

 -
.i

:'
-.

 
" 

..
_

-
.. 
'
.
D
1
S
1
1
U
O
'
t
·
2
4
.
P
A
R
G
A
N
A
$
:
-
·
.
-
~
i
m
N
~
 
!
't

':
 

...
. 
:
:
,
.
 
:
-
.
.
•
 , .
.
.
.
 :
.
.
 

.
,
-

(S
up

pn
ed

 b
y 

A
gr

ic
ul

tU
ra

l 
~
,
 

W
es

t 
B

en
ga

l).
 

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

-.-
--

--
--

--
-.-

-.-
--

Sa
m

pl
e 

B
lo

ck
 a

nd
 P

ro
fil

e 
N

o,
 

N
o,

 

i> 

I 
2 

I 
B

lo
ck

 I
 

2 
D

o.
 

3 
D

o,
 

4 
D

lo
ck

 
II

A
(1

) 

5 
D

o
,' 

6 
D

o,
 

7 
B

lo
ck

 
II

A
(2

) 

8 
D

o,
 

$I 
'
~
,
 

D
ep

th
 

in
 

in
ch

es
 

3 

0
-1

2
 

12
--

24
 

24
--

36
 

0
-1

2
 

12
--

36
 

36
--

48
 

0
-1

2
 

12
--

36
 

36
--

48
 

pH
 4 7

'5
 

7
'6

 

7'
S

 

7.
8 

7.
8 

8
'0

 

7
'9

 

8
'0

 

7
'9

 

T,
S~

S,
 

N
at

ur
e 

o
f 

Pr
es

en
ce

 o
f 

A
.V

, 
A

. V
. 

sa
lts

-
C

aC
o 

N
it

ro
ge

n 
P

ho
sp

ha
te

 
in

 
in

 
Ib

s.
/a

cr
ea

· 
Ib
s.
/a
c~
. 

~
-
-
~
-
-
-
-
-
-
-
-
-
-
~
-
-
-
-
~
-
-
~
-
-
-
-
-

. 
S

-
6 

7 
8 

9 

0
'2

81
5 

N
il

 
13

4'
4 

28
'0

 

0
'4

60
6 

" 
0'

64
9 

" 
12

3'
2 

2
2

'4
 

1
'2

6 7
 

.,'
 ! 

1'
44

7 
" 

12
0'

4 
3

3
'6

 

1'
94

9 
" 

1,
1 

'2
 

2
8

'0
 

1'
12

6 
Y

es
, f

ro
m

 m
ar

in
e 

, 
10

9'
2 

28
'0

 

0'
77

9 
sh

al
es

 
15

4'
0 

2
4

'8
 

.. 
0'

97
4 

N
il

 

• . 
: ~

J 

\ 
.. 



/ 
I 

10
 

B
lo

ck
 

lI
B

 (A
) 

II
 

D
o.

 

12
 

B
lo

ck
 

lI
B

(B
) 

13
 

D
o.

 

14
 B

lo
ck

 
lI

B
(C

) 

IS
 

16
 

D
o,

 

D
o,

 

17
 

B
lo

ck
 

II
B

(D
) 

18
 

D
o,

 

19
 

B
lo

ck
 I

IB
(B

) 

:ao
 

21
 

2
2

 

D
o,

 

D
o,

 

D
o,

 

23
 

B
lo

ck
 

lI
IA

(Y
) 

24
 2, 26
 

D
o,

 

D
o,

 

D
o,

 
~
-
-

.....
. ~
-
-
-
~
~
 

0
-8

 

8
-1

3
 

0
-6

 

6
-2

4
 

0
-1

2
 

1
2

-2
4 

2
4

-3
6 

0
-1

2
 

1
2

-2
4

 

0
-1

2
 

1
2

-2
4

 

2
4

-3
6 

3
6

-4
8 

0
-1

2
 

1
2

-2
4

 

2
4

-3
6

 

3
6

-4
8 

7
'7

 

7'
8 

7'
9 

7'
7 

8
'2

 

8
'2

 

8
'2

 

7
'8

 

7
'7

 

7'
S

 

7'
3 

7'
3 

-7
'3

 

8
'0

 

7'
8 

8
, 1

 

g
'I

 

1'
53

6 

0'
93

8 

1'
53

6 

0'
97

4 

., " " ,. 
1 

'2
0

6
 

Y
es

, 
fr
om
~ m

ar
in

e 

1 
'1

0
2

 
sh

al
es

, 

1
'1

0
2

 
N

il
 

1 
'3

33
 

Y
es

, 
fr

om
 m

ar
in

e 

1
'1

0
2

 
sh

al
es

, 

1
'1

2
6

 
N

il
 

0'
90

1 
" 

0'8
44

 
,;

 

0'
79

1 
" 

I 
' 4

07
 

Y
es

 f
ro

m
 m

ar
in

 e
 

1'
49

0 

1'
53

6 

1'
58

3 

sh
al

es
, 

N
il " 

12
0'

4 

2
2

4
'0

 

17
9'

2 

14
5'

'6
 

9
5

'2
 

14
0'

0 

10
6'

4 

1
2

6
'0

 

19
8'

8 

13
1'

2 

'1
70

'8
 . 

... 
...

 , 

J7
3'

15
 

j 

2
1

'6
 

1
9

'2
 

28
,8

 

1
9

'2
 

27
'2

 

2
4

'0
 

1
9

'2
 

17
'6

 
e 

18
'4

 

1
8

'4
 

26
'4

 

l~
4:

8 



2 
3 

4 
5 

6 
7 

8 
P 

27
 

B
lo

ck
 

II
IA

(Z
) 

0
-I

2
 

7'
4 

I
-
'
2
~
 

N
il

 
1"

45
"6

 
2"

4'
0 

28
 

D
o,

 
1

2
-2

4 
7'

3 
1'

23
6 

" 
13

1
,(

5 
20

'0
 

29
 

D
o,

 
24

---
36

 
7'

6 
0'

91
4 

II
 

30
 

D
o,

 
3

6
-4

8 
1"

9 
1

'2
6 7

 
" 

31
" 

B
lo

ck
 

Il
IA

 (K
) 

0
-1

2
 

7,
8 

1'
58

3 
" 

1
6

,'2
 

22
'4

 

32
 

D
o,

 
1

2
-2

4 
8

'0
 

0'
93

11 
" 

~
:
'
(
J
 

2Y
'·5

"" 

33
 

"" -
D

o;
 

24
--

-4
0 

7,
8 

0'
91

4 
... 

,',
 
~
 

. 

" 
3

4
-

D
o,

 
4

0
-4

8 
/ 

8'
0 

0'
91

4 
Ii

 
" 

-,
 

35
 

. 
L

as
ka

rp
ur

 
(A

) 
0

-8
 

7'
9 

2'
20

3 
Y

et
, f

ro
m

 m
ar

in
e 

sh
al

es
. 

13
Y

'6
 

2r
,e

; 

36
 

D
o.

 
8

-2
4 

7"
9 

0'
90

1 
N

il 
10

3
'6

 
24

'8
 

37
 

D
o.

 
2

4
-3

2 
7

'7
 

0'
99

3 
•• 

38
 

D
o,

 
(B

) 
0

-1
0

 
7

'9
 

1'
74

7 
., 

IS
6·

g 
3C

)'4
' 

39
 

D
o.

 
1

0
-2

3 
7

'7
 

1'
07

7 
" 

12
0'

4'
 

32
'8

 

40
 

D
o
~
 

2
3

-3
8 

7'
S 

1'
26

7 
" 

41
 

'.
 

D
o.

 
38

-
4

8 
7'

8 
1'

53
6 

.. 
N

O
TE

: T
he

 f
ie

ld
 

ex
am

in
at

io
n 

o
f t

he
 s

oi
l 

pr
of

ile
 

ha
s 

in
di

ca
te

d 
th

at
 th

e 
te

xt
ur

e 
o

f t
he

se
 s

oi
ls

 
is 

c:
la

y' 
to

 c
:la

y 
fo

am
. 



A,pP8MQD,B 

(V~ p~ 79) 

~emMt slwrlnng Cottage ISmail Scale Industries sanctioned upto 31-3-st" 
lor disPlac£d persons jrun East Pakislan " " : 

Name of State 

West Bengal 

Tripura • 

Orissa 

Assam~ 

Madhya Pradesh' 

TOTAL 

• 
• 

No. of 
Schc.mes 

39 

71 

4 
10 

4 

128 

Amount Emplo~ 
sanctioned mc.r,t 

,Potential 
j 

(Rs, in 
lakhs) 

55'95 .. ,8111 

45°42 8,5~ 
1'31 17S 

6'05 50" 
1'83 3~ ---- -'--

nO'56 J4'~73 --- ---
Note:In addition the fd:ovring Cottagefmall ~cale Scht'm.e~ h8V~ been iancti?~~l 

by the Assam Go\emment and Tnrura Acnumstrauon lor pIOVJdlDi 
emplOYment to displaced J:ersons from l.ast Pakistan, ' 

Tripura 
As.s.am .. 

Sta~e No of 
Ich,mes 

, , 
Amount tP.Jp.I,y-! 

~crionc.d, . men t , 
Potentiaf 

I---------~---------~---~ 
(Rs, in " ' . 
lakhs) ! , .. 

120 7'41 1,200 , 
8 0'37 

, 
'~ --

TOTAL • 128 7'78 I,24i 
f 

.. 
I 

t 
~ 
~ .. 

a 



APPBNDIX V 

(VIM Para 82) 

~t.stBlfw't shnDirag the "(Jilin 01 dit/lrent incilUtries, the amount sance"",*,-
r/u a 711;1'2t ai!Jn:eJ, th~ e".,IoYINent prouided and the nUI7I;er 01 displac,d 
IIers311> orJiurily el1Cl'loyad in the INllUmal UMertaki1g; 

." tia..l11! of the SCll!1U! 
=lio. 

AmOllDt Amount Bmploy- No. of 
Slllctiolled advanced ment disp1accd 

potential per~omf .. 
IIML... . j 8ctual1y 

# ,",,~I employed 

:~ 2 3 4 S 6 

-,--- ------------ -----------------
(R.I •• in laths) 

'['BXnLB lNDUS'l'RY 

I Adaraha Cotton Spin-
ning and Welling 
M.ills Ltd.. Surya-
nagar, Asansol 30'00 IS,24,000 1.200 Nil 

1 Anti Cotton Mills Ltd. 
Dasnagar, Howrah • IS'OO 13,23,744 600 54 

) Bengal Fine Spinning 
and Weaving Mills 
Ltd., Gaveshpur, 
Nadia . 16'30 2,95,244 600 Nil. 

4 Luxmi Narayan Cot-
ton Mills Ltd., Rishra, 
Hoogbly 2S'00 25,00,000 1,2.00 350 

i Bengal Fine Spinning 
and Weaving, Mills, 
Kannagar, Hoogbly. 15:00 I3,~8,7S5 500 166 

6 .. Sengal Textile Mills, 
Conimbazar, Mur-
ab.ldabad . 7,33 7.33,000 600 403 '" 

" . -- - .. -.... _-" .. 



IS 
~ 

.1 2a 3 .. S e 

7 Bh<lgya Luxmi Cott~1l 
NB. Mills Ltd. . , 9,1' ~,oj,736 ' SOOi , I 

I 

ENGlNEBJUNG INDUSTRY 

,8 J.K. Steel Ltd., Rishra, 
Hooghly ~,So ~SJ47,4b 4S() 18 .. 

'9 Associated Assby In-
dustries Ltd., Bara-
nagar 6·00 3,~1,194 350 d" 

:10 Kusum Engineering . 
Ltd. 3.70 ~,7o.,000 ISO ~7 

SPUM PIPB FACTORIBSi 

'II Hindusthan Spun Pipes' 
'Adisaptagram, Hoo-

60,000 ghly ·60 70 " '12. Vishnu Agencies Ltd., 
Kamarhatty' ·71 Nil. ' so 151 

CHEMICALS & CERAMICS 

'13 Radha Chemicals Co. "-

Ltd., Habra, 24-
Parganas~ 4·00 4,00,000 ~so jl 

'14 Hind Ceramics Ltd., 
Kamarhatty, 24-
Parganas~ 8'50 ' 8,50,000 360 pI 

IS National Sugar Mills, 
Ahmedapur, Disif. 
Birbhum ~I·oo 21,00,000 900 <b 

HOSIERY: 

16 Kusum Hosiery MUls, 
BeliaghaQ! 1·20 8,870 70 Nn. 

TOTAL . 188'99 I,-14,3Q,02S 7JJ$O ~tlS9 : ' . 
'----
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APPENDIX VII 

(Vias Para 119) 

;Details o/items in;luid uder "A-4-0lher chargu"-in flu BwIget B$titfUJ,a 
of Rehabilitation Industries Corporation for year 1959-60 

'1. Registration Charges 

.2. Works' • 

3. Rent 

4. Telephones • 

$. Furniture 

6. Stationery and Printing • 

7. Typewriter • 

S. Liveries 

. 9. Entertainments 

:10. Books and Publications 

11. Conveyance hire on duty' 

'12. Hot and Cold weather charges 

13. Pay of menials' 

14. Service postage 

IS. Cartage and Coolie hire 

x6. Staff Cars' 

'17. Auditors' fee . 

'18. Legal expenses 

.19. Miscellaneous Office elCpenses 

TOTAL 

• :',"·'1' . 
~: 6 ••... 

Rs. 

15,000 

20,000 

20,000 

5,000 

15,000 

6,000 

7,000 

I,Soo 

500 

1,000 

1,500 

20,000 

500 

2,000 

1,000 

t .~ . , . '.: .~"-• 

. ~. .:... , 



APPENDIX VOl 

Statemmt shorDing the summary of conclwitmslr~ioru of tM 
&timatu Committee contained in tM report 

SI. No. Reference 

I 

I 

.2 

to 
Para No. 

2 

18 

Summary of conclusions/recommendations 

3 

On the infonnation given to the Committee there 
appears to be a prima facie discrepancy between 
the figures shown by the Ministry and other sources 
with regard to the correct number of displaced 
persons in Assam. There does not seem to have 
been any atcempt to reconcile these varying figures. 
It is, therefore, necessary that this discrepancy 
should be resolved and the correct number of 
displaced persons in Assam assessed to see 
whether any large number of displaced persons 
have not been taken count of under the rehabilita
tion measures adopted in Assam. The ensuing 
census may in the Committee's opinion, be a 
suitable opportunity for carrying out such an 
enumeration. 

The Committee understand that the conditions 
in some of the camps were very unsatisfactory. 
In Reliance Camp they observed for themselves 
that the conditions were bad. They were 
informed during evidence by the representative 
of the Ministry that there were 123 ineligible 
and less than 100 eligible families in Reliance 
Camp now and as soon as those families were 
removed the camp would be closed. The 
Committee hope that this decision will be im
plemented soon. But as long as the camp 
remains, it is the duty of camp authorities to 
see that proper sanitary conveniences are provided 
in that camp. If the camp cannot be closed 
immediately and it is also not possible to improve 
the conditions in Reliance Camp, the buildings 
being rented, the Government should at least 
see that the eligible. inmates are removed to 
some other nearby camp where conditions are 
better. 
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.. 2S 

5 

70 

3 

The Ccmmittee feel that the stay of 16,417 families 
in camps for periods ranging from 6 to 10 years 
and involving an expenditure of about Rs. 2' 22 
crores at the rate of Rs. 25/- per month per 
capita on doles etc. is the result of inability to 
follow the saluHry recommendation made by the 
Committee of Ministers. If the figures furnished 
regarding long stay in camps are taken a<; re
presentative of the overall position of the time 
taken in the dispersal of camp families, the 
total number of families who stayed in camps 
for very long periods and on whom relief expendi
ture was incurred would proportionately be 
larger. 

The decision to close the camps by July, 1959 
was unrealistic and not coordinated with matured 
schemes of rehabilitation. The Committee urge 
that a coordinated programme of closure of 
camps and dispersal of inmates under proper 
rehabilitation scheme be urgently drawn up with 
a view to close the camps as early as possible. 

It has been stated by the Ministry that repeated 
efforts to close the camps could not succeed on 
account of continuing influx. The Committee, 
however, feel that the increase in the size of the 
problem could have become evident with the first 
stage of influx in 1954 itself and steps could have 
been taken as suggested by the Committee of 
Ministers to send the new migrants after a fort
night's stay in the transit camps to worksite camps 
or camp colonies. 

• The idea of the Ccmmittee of Ministers to the set-
ting up of small industries such as pencil making, 
paddy husking could have been tried in the relief 
camps themselves but apparently no attempt was 
made in the direction. The Committee feel 
that when it was fou:ld that the stay of quite a 
number of inmates was not likely to be very short 
in these camps, it would have been very useful if 
they were provided with some regular work by 
way of healthy occupation. If need be, a per
centage of the dole could have been paid as 
remuneration for such work. An additional 
incentive could have been provided. by a graded 
rise in wages depending upon the hours of 
work. . . 
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7 32 

8 33 

9 37 

10 39 

II 

11 
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The "Committee hope that the cUri'CIft schemes 
referred to in para 32 for rehabilitation of dis
placed persons in West Bengal camps would 
be successful. 

The Committee feel that while cases involving 
double rehabilitation benefits should undoubtedly 
be screened, in the case of others, panicularly 
those living in camps who have not rehabilitated 
themselves so far, Government may take steps 
to see that they move in groups based on family 
or village. affiliations. IT any member of 
such a family, who has already settled himself, 
wm:ti to join the family in moving to Dandakaranya 
or any place of rehabilitation outside West Bengal, 
he must be permitted to go with them, though 
with no special rehabilitation benefit. 

A review of the early years of rehabilitation leads 
inevitably to the conclusion that for whatever 
reasons, there was lack of economic planning, 
considerable infructuous expenditure was in-
curred and much valuable time lost. The Com
mittee have no hesitation in saying that the 
fact that all the displaced persons could not be 
rehabilitated in West Bengal, which was so 
obvious, could have been realised during the early 
years of influx itself and that there was no need 
to wait for so many years, to be compelled by 
circumstances, to search for sufficient land outside 
West Bengal. If what was being attempted now 
in the matter of rehabilitation outside West Bengal 
on a large scale as in Dandakaranya had been 
thought of early enough, and what was more 
necessary the scheme of rehabilitation in such an 
area implemented even against some opposition
much of the human misery experienced by the 
displaced persons and the infructuous expenditure 
involved could have been obviated. 

)'he Corrrrittee find that nearly 9,000 persons 
have been rehabilitated in Andamans from all 
accounts succefsfully under a scheme of the 
Home Ministry which does not appear to have 
teen rursued further They suggest that settling 
more of the difplaced families in Andamans may 
be sympathetically examined. 

It is quite possible that there are some non-camp 
displaced persons in need of assistance who have 
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not been able to take advantage of the extension 
of date of making application for rehabilitation 
assistance because of want of adequate publicity. 
The Committee hepe that the cases of such 
nen-camp displaced rersons as could not aprly 
for such loans for valid reasou within the 
time will be sympathetically considered. 

No watch appears to be exercised by the Ministry 
of Rehabilitation regarding the effective utilisation 

. of money ~pent on Rehabilitaticn Schemes. 'I he 
Committee feel it strar ge that while the entire 
loans and grants are being provided for by the 
Rehabilitation Ministry, they should not know 
how far the ameunts had been sanctioned and 
in what way they were being utilised. The 
responsibility of the Government cannot be 
considered to be over after the expenditure has 
been sanctioned. It is necessary that there 
should be a means to ensure that the expenditure 
has been incurred properly and the expected 
results have bem derived. The Committee 
recommend that ccnsi~tent with the programme 
of winding up of the Ministry some machinery 
should be evclved to evaluate the result of schemes 
financed by the Government of India at least 
on a sBILple survey basis. 

---...-- . .-. 
One common complaint made to the Committee 

was that the loans were given in driblets and there 
was delay in sancticning the amounts with the 
result that loans could not be utilised for the 
purpese for which they were intended. Th .. 
Committee are glad to be informed that there 
has been an improvcn~ent in this respect. They 
would all the same suggest that some vigilance 
may be maintained by way of periodical checks 
to see that disbursements are expeditious and 
in suitable instalments. 

The Committee welcome the measures taken to 
improve the recovery of loans, but feel that this 
may not solve the problem completely. While 
it is not proper to enforce immediate recovery 

'" from difplaced persons who have yet to be re
habilitated and are rot in a position to repay the 
loans, they consider that no loans should be 
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----------------------------~----
written off unless they actually prove irrecover
able. The amount of lotns "hich cannot be 
reccvered is alllo a test cf tle ~uccus cf tle 
scherr.es of rehabilitation under "hich leans 
were given. 

15 54 It is unfortunate that the lenefits of the earlier 
land schemes in ~'est EenEEl 'Viz. recl{tt ation 
scherr.es in Scnaq:ur, Arranch BI:d Begjola "ere 
not available for di~placed persons. 

-16 55-58 The Committee further. understand that since 
1958, new land schemes ha\'e teen taken up 
in Midnarur and Sundarbm Breas of West 
Bengal. 1\ot much prcgress r.as hen mace cn 
these becau~e the Sl hemes by their very nature 
are long term schmies "here detailed survey 
has to rrecede large scale redamation cperations 
before land teccrres prccuctive and avail
able for resettle rr ent of di~J:18ced rersons. 
The Corrmittee hope that the reccrrrrerdaticns 
made by the two egricultvral eJipens (l:r. Sil<ka 
and Dr. N irchat: dan i) with regard to these 
scherres would te suitably impltmented for 
the success of tl.ese schemes. 

17' 59-60 It was represented to the Ccrrmittee tbat fdlow 
land suff.cient to settle r.early a ld h of dis
placed persons is svailf.ble in Assam. The 
Committee lave not gone into tr.e rr atter in 
detail. In view of the information presented 
to the Ccmmittee they ccnsider that it would be 
worthwhile going into the question in con
sultation with Assam GovemrrcDt. If 2n cfrer 
of giving 50% of the reclaimed land to the local 
landless is made, the respcnse of the State 
Go\,emment may be more encouraging. 

18 61 The Study Group of the Committee durirg their 
tours in Assam, Trirura, Orissa and Manirur 
were informed that though tr.e lrnd lEd been 
gh'en to disrlaced persons no ll?nd riglits had yet 
been formally accorded to them. In Orissa, 
lecause of the al:sence of lat:d rights, settlers 
could not take lorns or other advl:nteges frem 
co-operative societies. The Corr mittee con
sider that the matter required exarrir,ation to 
ensure that land titles are given to all settlers-
without delay. 
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In view of the general· complaints regarding large 
scale evi::tions b:lth from the Moor Hill) District 
of ASSlm and tb! plain districts, the Committee 
consider that the matter should be immediately 
lo:>ked into by the Ministry. They also feel that 
in all su:h cases where displaced persons have 
rehabilitated themselves on lands by their 
own efforts, eviction should be avoided as 
far as possibl!. In case it is necessary 
to evict them, alternative lands should always 
be provide:! beforehand. Otherwise, such 
evictions would only create new problems for 
rehabilitation. 

65-69 From the very beginning, as would be seen from 
the Review of tae I.T.A. Scheme carried out 
by Assam Government as also from the report of 
the Secretary, Rehabil:tation, Assam, the I. T .A. 
Scheme did not make satisfactory progress. 
The Committee recommend that an en~uiry 
should be held by the Government of India 
to bok into the circumstances in which Rs. 
20'80 lakhs were paid without an agreement 
to the I.T.A. authorities, to what extent the 
scheme had succeeded, the reasons for failure 
of the scheme and the responsibility therefor. 
An assessment may also be made of the further 
measures necessary for adequate rehabilitation 
to the displaced persons concerned. 

The Committee regret that a scheme of reclamation 
of 5000 acres of land by C.T.O. in the district 
of Cachar, has resulted in infructuous expenditure. 
They would urge th! nec!ssity of exercising 
greater care in fLlture in formulating or approv
ing s ;h!mes for operations of a similar nature 
involving substantial outlays of public money. 

The Study Group of Estimates Committee during 
their various tours formed the impression that 
approach roads and other civic amenities in 
Goverament Colonies were far from satisfactory. 
The Committee consider that when Government 
start a h)using colony they should ensure that 
necessary fa:lities like drainage, roads, drinking 
water supply etc. are provided. 
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In Orissa single room barracks were allotted to 
the displaced persons irrespective of the size 
of the family. While appreciating that houses 
cannot always be allotted according to the size 
of the family, the Committee feel that Govern
ment should ensure in future construction, that 
for large families at least 2 room houses are 
allotted. They also feel that a house should 
normally consist of a minimum of two rooms. 

One common complaint in respect of both the 
direct construction scnemes as well as schemes 
of development of colonies is that the progress of 
these schemes has been very slow. The Com
mittee feel that such tardy progress of housing 
schemes naturally delays the process of re
habilitation. They would therefore stress the 
desirability of greater expedition in the execu
tion of the programme in the remaining colonies 
under construction or development. 

The Committee recommend that steps should be 
taken to see that adequate civic amenities are 
provided in the squatters colonies as early as 
possible. The Committee also recommend that 
since the entire amount spent on development 
expenditure is charged as a loan to the dis-
placed persons in the colonies, which the dis-
placed persons might not be in a position to repay, 
Government may consider treating some portion 
of this expenditure as grants to State Govern
ments or Calcutta Corporation for development 
of colonies as is done in the case of schemes 
of slum clearance by the Ministry of Health. 

The progress of small industries scheme in the 
States of Eastern Zone is not satisfactory. The 
small industries provide the best way of accom
plishing the rehabilitation of larger number of 
displaced persons. The Committee, therefore, 
recommend that a survey should be made of the 
progress made so far in the Small Scale Industries 
Schemes as done in the case of medium in
dustries and suitable steps taken to utilise small 
industries tiilly for the purpose of rehabilitating 
as large a number of displaced persons as possible. 

The Report on the Survey of medium industries 
in West Bengal, after pointing out the various 
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defects in the schemes had expressed the hope 
that during the year 1959 most of the incomplete 
schemes would be implemented and the em·' 
ployment position would improve considerably. 
Unfortunately the hope of the Survey Report 
still remains unfulfilled as only 1759 displaced 
persons have been provided job out of at: ex
pected number of 7850. 

The Committee understand that the Government 
have transferred 16 of the industrial schemes to 
Rehabilitation Industries Corporation. As the 
Rehabilitation Industries Corporation would 
not have any more powers than the Government 
had in enforcing employment of displaced per
sons in return for the loans given, the Committee 
are doubtful how this by itself would improve 
the prospects of the schemes. The Committee 
feel that the results of the Schemes so far have not 
been satisfactory from the point of view of reali
zing the main objective of finding employment 
for displaced persons. 

It was explained to the Committee that it was not 
easy to enforce the condition relating to em
ployment of displaced persons on the loanee 
industrialists except by way of recalling the 
loans. The Committee consider that unless a 
way is found for enforcing the primary condition 
of the industrialists employing displaced persons, 
it will only mean that the Rehabilitation funds 
will be taken advantage of by enterprising indus
trialists under a false cloak not to rehabilitate 
the displaced persons but to rehabilitate them
selves. The Committee hope that the Ministry 
will see to it that no room is given for such an 
abuse. 

A review conducted a few years ago of the training 
programmes in the Eastern Zone revealed 
that of the two broad sub-divisions of trades, 
vocational and technical, the latter offered more 
opportunities for absorption of trained personnel. 
With this end in view the standard of training 
imparted in these centres was being raised to the 
level required in the D.G.R.E. run training 
Centres. It is not known whether the employ
ment opportunities have improved as a resul t 
of the shift in the system of training. 
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In Orissa it was represented that the displaced 
girls trained in the Training-cttm-Production 
Centres have not been able to secure employ
ment after training. The Committee, therefore, 
recommend that Government should take special 
measures to see that those trained displaced per
sons find suitable employment. 

While it may . not be necessary to have training 
schemes exclusively for displaced persons, the 
Committee recommend that every facility should 
be provided to displaced persons needing technical 
or vocational training in the existing institutions 
which may be expanded for the purpose and 
where such facilities do not exist by setting up 
new training institutions. 

The Committee feel that it would be desirable 
if some permanent Ministry is associated with 
the work of Homes and Infirmaries right from 
now so that there is no difficulty in transferring 
it at the last stage of winding up of the Ministry 
of Rehabilitation. Further, they would suggest 
that Government should examine the feasibility 
of transferring the Homes to State Governments 
with Central aid as recommended by the Com
mittee in para 127 of their 89th Report. 

The Committee recommend that the defects in 
the Meharpur Central Home such as lack of 
privacy, want of facility for indoor treatment 
for patients should be remedied after proper 
enquiry. 

The Committee welcome the decisions taken at 
the Rehabilitation Ministers' Conference held 
in July 1958 with regard to providing occupation 
to the inmates of the homes and Infirmaries. 
They suggest that vigorous steps should be taken 
to implement these decisions. 

The Committee hope that the steps taken to provide 
freeships, bookgrants and stipends etc. would 
ensure educational aid to the displaced persons 
till they are absorbed in the prevailing pattern 
of the region. 

It was represented to the Committee that the 
Government of Assam insisted upon a certificate 
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being produced by the displaced persons applying 
for a stipend that the person was a student in 
Pakistan. If this is correct, the Committee are 
at a loss to understand the reasons for such a 
requirement. The Committee would recom
mend that the matter may be looked into. 

It was represented to the Committee' that in one 
of the States in Eastern Zone, the State Govern
ment was insisting upon education in the medium 
of the State language in the primary schools. 
While displaced persons have necessarily to 
learn the language of the region where they are 
settled and conform to the pattern of education 
prevailing there, the Committee consider that 
it is equally necessary to provide them with 
adequate facilities for instructions through their 
mother tongue. 

In the Eastern Zone the progress of rehabilitation 
has not been rapid for various reasons. Never
theless, a separate organisation to provide relief 
and rehab ilitation to displaced' persons cannot 
continue for an indefinite time. The Committee 
ape therefore in agreement with the policy of the 
Ministry that the schemes of rehabilitation 
should gradually be integrated with the general 
plans of development of the country as a whole 
and particularly with the development plans of 
the States concerned, so that the Ministry can 
eventually be wound up. They suggest that a 
phased programme for winding up should be drawn 
up after assessing the residual work and some of the 
residual work may be entrusted to State Govern
ments. The rest of the work may be vested either 
in one Ministry at the Centre-preferably the Home 
Ministry or in more than one Ministry depending 
upon the nature of the activities. The important 
thing is that the objects for which assistance is being 
rendered to the displaced persons should be realised 
and not the continuance of a separate Ministry. 
If these same objects could be fulfilled by a 
redistribution of the work between the respective 
State Governments and one or more' of ~ the 
Central Ministries, then the justification of a 
separate Ministry disappears. 

The Committee consider that a corporation like 
N.I.D.C. could have been competent to take up 
responsibility of discharge of functions at present 

.' ....... _ .. ,_ ....... _----,--------------------
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entrusted to RLC. with less of administrative 
expenditure. In view of the fact that after the 
work of creating employment opportunities for 
displaced persons has been completed the R 1. C. 
might be wound up, they consider that the 
RLe. need not have been created for a limited 
purpose and for a limited period. Now that 
the RLe. has been set up they hope it will 
make good the expectations. 

IIO-II1 Except for recalling the) amounts advanced as 
loans the RLC. has no other means to enforce 
the condition of employing displaced persons. 
The Committee have their own apprehensions 
that whate,er guarantees or assurances the loanee 
industrialists may hold out at the beginning 
they will not be too eager to fulfil them in practice. 
They consider this to be the weakest part of the 
scheme and recommend that effective steps are 
taken to see that necessary number of displaced 
persons are employed in the industries set up 
either in partnership or with the assistance of 
RL C. 

112 One of the reasons stated for the unsatisfactory 
unemployment of displaced persons in industries 
started with the aid of RLe. was that the number 
of trained displaced persons was not adequate. 
On the other hand there are trained persons 
among displaced persons who are idle for want 
of jobs. The Committee would, therefore, 
suggest that Govt. may prepare a list of. all 
those persons who have been trained in the 
Vocational and Technical Training Centres and 
PolyteChnics set up by the Government and 
forward the same to the R.Le. so that in the 
industries started with its help, displaced persons 
can be employed. 

113 Most of the displaced persons employed in the 
specially aided industries are daily wage earners 
and they have little scope for higher jobs. The 
Committee suggest that even in administrative 
and supervisory posts, the employment of dis
placed persons under this sci1eme should be 
ensured. 
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The Committee further suggest that the Government 
should undertake a survey of the areas having 
large concentration of displaced persons so 
that the Rehabilitation Industries Corporation 
can set up industrial estates in these areas and 
grant loans to displaced persons applicants for 
setting up industries there. 

The Survey Report on 18 medium industries 
schemes stated that in the interest of better 
control over the Industries to which aid is given 
by Government it would be desirable if 

• Government bought shares of the company 
to which financial aid is given. It would be 
further desirable if the Government bought 
controlling shares of these companies. 

The Committee consider that where the R.I.C. 
participate in the equity capital of a private 
agency, power should be reserved by the Corpora
tion to nominate the Chairman or the Managing 
Director of the concern so that adequate control 
is assured. 

The Committee hope that the future operation 
of the R.Le. should be mainly aimed at the 
encouragement of small industries set up by 
displaced persons which employ a large number 
of displaced persons. 

The Committee cannot say whether there is any 
attempt on the part of the Corporation to maintain 
certain austerity standards in keeping with the 
acute problem of the displaced persons. 

The Committee have their doubts that the number 
of displaced persons In the Corporation may 
be negligible. 

The Committee are fully cor,scious of 1 he magni
tude of the problem of displaced persons in the 
Eastern Zone--where almost as large a number 
of them as in the Western Zone had to leave 
their hearths and homes and seek refuge, but 
without the corresJ:onding ac'.vantafe of evacuee 
properties, rural or urban. There was the adc.ed 
handicap in the Eastern Zor.e in so far as the 
influx was not at one time but in reriodical 
waves. The: have; con:e to the conclusion that 
virtue consists not 'so much in[ dwelling on the 

r-
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past schemes-successful or otherwise-as in 
bending all energies in a united and cooperative 
way to solve the residuary problems-whether 
of the campers or others. 

The Dandakaranya Project should be utilised to the 
fullest advantage of the displaced persons of East 
Pakistan. The question of dispersal of inmates 
of the camp~ should no doubt claim the topmost 
priority. 

The programme seems tg be to shift about 20,000 
families of campers to Dandakaranya and rehabili
tate the remaining 15,000 families in West 
Bengal itself. But if it is found difficult to 
rehabilitate 15,000 families within West Bengal 
there should be no hesitation in welcoming them 
into Dandakaranya. 

There seems to be still a fair population of non
campers among displaced persons who are only 
partially rehabilitated and are in need of further 
assistance. The Committee hope that those 
displaced persons also will be given the assistance 
needed for proper rehabilitation. If any among 
them also choose to go to Dandakaranya, the 
door must be open to them, though the measure 
of the concessions may vary in their case. 

When the Dandakaranya Project was conceived 
it seems to have been given out that it could take 
in 2 million displaced persons. It is quite 
likely as the campers settle down in Dandakaranya 
and there is greater intercourse between the 
Bengalis there and those in West Bengal, Assam 
etc.-more of the displaced persons would think 
of settling in Dandakaranya. It would be 
desirable to plan for such a contingency from 
now. 

The Committee feel that if the programme the 
Ministry has drawn up for its winding up is 
pursued vigorously it will not be difficult for 
it to succeed in the attempt. Such residuary 
work as will remain-for there is sure to be 
some of it remaining over-may be distributed 
as suggested already betWeen the State Govern
ments concerned and one or more of the Central 
Ministries . 

...• .... _ ... _ ....•. _ .... _---------------------------



APPENDIX IX ;# 

Analysis of recommendations contained in the Report 
I. C"lassification of Recommendations .' • 

A-Recommendations for improving the organisation and Work-;t'j 
ing: . 

S. Nos. 2, 4, 5, 6, 7, 8, 16, 20, 27, 33, 39, 40, 45, 46, 55. 
B-Recommendations effecting economy. 

S. Nos. 3, 12, 13, 14, 21, 48. 
C-Miscellaneous Recommendations: 

S. Nos. 1, 9, 10, 11, 15,17, 18, 19, 22, 23, 24, 25, 26, 28, 29, 30, 
31, 32, 34, 35, 36, 37, 38, 41, 42, 43, 44, 47, 49, 50, 51, 52, 
53,54. 

II. Analysis of more important recommendations directed towards 
economy. 

S.No. as per 
Summary of 

recommenda
tions Appendix 
VIII 

Particulars' 

." 

3 Considerable expenditure could have been avoided if the 
salutory recommendations made by the Commit ice of 
Ministers r-egarding dispersal of displaced persons from 
camps had been followed.: 

12 Responsibility of the Government cannot be considcrfd to be 
over after the expenditure has been sanctioned. There 
should be means to ensure that expenditure has been 

. incurred properly and the expected results have been 
sanctioned. 

13 Delay in sanctioning of loans and their being gi\:cn in dri-
blets 

14 No loans should be written off unless they actually pove 
irrecoverabe 

21 Infructuous expenditure in C.T.O. Scheme in the district 
of Cachar. Necessity of exercising greater care in 
future in formulating or approving schemes for operations 
of a similar nature involving substantial outlays of public 
money 

48 The ~ommittee cannot say whether there is any attempt on 
"l'1e part of the Corporation to maintain certain austerity 
standards in keeping with the acute problem of the dis
placed persons. 

82 
GM G. I. P. N. D.-L. 8. 1-271 (Ail) L. 8.-27-4-60-1,500. 


	001
	002
	003
	004
	005
	006
	007
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090

